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MR. SPEAKER: Now, Mr. Basu Deb Acharia to speak.
...(Interruptions)

MR. SPEAKER: I have called your Leader. If you want to disturb him, it is up to you.
...(Interruptions)

MR. SPEAKER: I cannot follow what he is saying.

...(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): Sir, for the last four days from 20 of this month, I have been giving notices of
Adjournment Motion because we consider the way Christian minorities were butchered in the States of Orissa and Karnataka, it is
a fit case...(Interruptions). I will talk about you also and tell what you did at Azamagarh...(Interruptions)

MR. SPEAKER: It is a very serious subject. I agree that it is merited also an Adjournment Motion but for wider discussion I felt let
us have a discussion under Rule 193. You may not agree with me but please carry on with the discussion.

SHRI BASU DEB ACHARIA : We consider it a fit case for Adjournment Motion. That is why, everyday I tried to raise it.
MR. SPEAKER: I also tried to hear what you were raising.
SHRI BASU DEB ACHARIA : But I was not allowed.

areTel #aleA ¢ diw &) Let us not go into the past. I have many things to say on this. You have sufficiently provoked me but I have
kept quiet.

SHRI BASU DEB ACHARIA : I would like to know as to why such an important issue concerning the minorities of our country
cannot be admitted under Adjournment Motion.

MR. SPEAKER: This is a new attempt that has been developed and a new culture has been developed that go on questioning the
Speaker's ruling.

SHRI BASU DEB ACHARIA : I am not questioning your ruling.

MR. SPEAKER: You are asking me repeatedly why I have not accepted it as an Adjournment Motion.[R3]
SHRI BASU DEB ACHARIA : Sir, I am not questioning your ruling.

MR. SPEAKER: Very well. I would request you to speak on the subject.

SHRI BASU DEB ACHARIA: Sir, the entire nation and the entire world is debating this issue. This issue was discussed outside our
country and the entire nation also is debating this issue, but in this Parliament we cannot debate this issue...(Interruptions)

MR. SPEAKER: This is most unfortunate. I will again show you the video clippings of the first, second, third, fourth and fifth days
proceedings and find out where could it have been allowed.

SHRI GURUDAS DASGUPTA (PANSKURA): Sir, I have a point of order.

MR. SPEAKER: Sorry, there is no point of order.

Shri Acharia, you have made your point. You have expressed your annoyance at the Speaker.

SHRI GURUDAS DASGUPTA : Sir, at page 31 of the Rule Book, in section (2) it is stated and I quote:
"If objection to leave being granted is taken, the Speaker shall request those Members who are in favour of leave
being granted to rise in their places, and if not less than fifty members rise accordingly, the Speaker shall intimate

that leave is granted. If less than fifty Members rise, the Speaker shall inform the Member that he has not the leave
of the House."



Sir, under this rule it is imperative that Government makes objections to the debate or discussion under Adjournment Motion. I
am not questioning your authority. I am only quoting the Rule Book. The Government must say that they are not in favour of
Adjournment Motion and only in that case you can give whatever direction you like.

MR. SPEAKER: You are such a senior Member, but you were in the other House, that is why. Rule 60, sub-rule (1) says, "The
Speaker, if he gives consent.." I have not given consent and therefore, that rule does not apply.

SHRI GURUDAS DASGUPTA : You are bound by this rule,
MR. SPEAKER: I am not bound to give the consent. What are you talking?
SHRI GURUDAS DASGUPTA : You are using your authority to ensure that it is not an Adjournment Motiona€| (Interruptions)

MR. SPEAKER: This is the most objectionable question you have put. I think, the hon. Deputy-Speaker, may preside over the
proceedings of the House.

...(Interruptions)
MR. SPEAKER: You have started getting allergic against me.
SHRI BASU DEB ACHARIA : Sir, no.

MR. SPEAKER: It seems like that. You are deliberately questioning my authority one by one. You are deliberately making
allegations against the Chair. If it serves your political purpose, I do not mind. I have tolerated it for five days. There is a limit to
everybody's patience. You all have put me here. I am prepared to go here and now. Let the House tell me, I will go here and
now.

«.(Interruptions)
SHRI GURUDAS DASGUPTA : There is no politics. I am only quoting the rules...(Interruptions)

MR. SPEAKER: What is going on here? Do not insult the Chair. If you do, then you are insulting the whole House. Deliberately
you are doing it. Either you are deliberately doing it or unknowingly doing it. I am prepared to give that concession -- if you want
to insult the Chair and raise the dignity of the House, then do it. I am prepared. Hon. Deputy-Speaker may please preside over
the proceedings of the House. I would not sit in this Chair.

...(Interruptions)

MR. SPEAKER: This is the way you are behaving. You have no sense of duty to the House. What is going on in this House?
Anything can be said! It is being said that for four days I have not allowed it. At what hour it could have been raised? From 11
o'clock you have started shouting. I have been appealing with folded hands to please allow the matter to be discussed; I will
allow all matters to be discussed. Every time you are making allegations against the Speaker. What have I committed?

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD) : Sir, do not take notice of them.

MR. SPEAKER: They are hon. Members of the House. I have to take notice of them.

SHRI LALU PRASAD: Sir, we are with you.

MR. SPEAKER: Thank you very much. This is becoming a torture.

Yes, Shri Acharia, I request you to begin your submissions. I myself have said that the matter is important. [R4]

SHRI BASU DEB ACHARIA : Sir, I was saying that the entire nation is debating what has happened in the State of Orissa,
Karnataka and other parts of the country. The report card is very grim. More than 50 Christians have been killed in the State.

12.25 hrs (Mr. Deputy-Speaker in the Chair)

Many of them were set afire and burnt alive, and the dwellings of 4500 Christians were demolished, destroyed and
dismantled. More than 50,000 Dalit Christians belonging to tribal and dalit communities, have been rendered shelterless and
staving in relief camps.



Sir, a young nun of 28 years was gang raped in broad daylight....(Interruptions)

SHRI B. MAHTAB (CUTTACK): Sir, I take strong objection to this....(Interruptions)

MR. DEPUTY-SPEAKER: When the turn of your Party comes, you may reply to this point.
...(Interruptions)

SHRI BASU DEB ACHARIA : One Hindu woman was criminally assaulted and set on fire. She was mistakenly killed thinking that
she was a Christian. ...(Interruptions)

SHRI B. MAHTAB : Sir, he is misleading the House....(Interruptions)
Jurener ABNGA: S T Aletol ast Jlas fcen, aa smu Al s smueh dietor @B ardl smesfl, da ama dlerem; This is not the way.
(Interruptions)
MR. DEPUTY-SPEAKER: Nothing should be recorded except the speech of Shri Basudeb Acharia.
(Interruptions)* a€}

SHRI BASU DEB ACHARIA : Sir, Swami Lakshmananda Saraswati was killed by Maoists....(Interruptions)
MR. DEPUTY-SPEAKER: Please sit down.

...(Interruptions)

SHRI BASU DEB ACHARIA: Everyone knows about it and Maoists leader himself has claimed that Maoists have killed Swamiji.
...(Interruptions) They have also explained as to why they killed Swami Lakshmananda Saraswati...(Interruptions) Within an hour
of Swami Lakshmananda Saraswati was killed, Bajrang Dal and Vishwa Hindu Parishad started organizing themselves with guns,
lathis, arms, swords, etc. ...(Interruptions)

* Not recorded.

JureRIel AalGer: o 3machl urtt o ardl anweft, da smu aleror; areft smu sart St @Y dicor S, S MUY dctol @ Al FielI, da 3 dicton
SHRI BASU DEB ACHARIA: Then they started attacking the Christian community.
MR. DEPUTY-SPEAKER: Nothing should be recorded.

(Interruptions)*&€;..

SHRI BASU DEB ACHARIA : The houses belonging to the Christian community were set on fire. ...(Interruptions) Hundreds and
thousands of houses belonging to Christians were torched. Thousands of them were thrown out of their houses. ...(Interruptions)
Sir, what was the role of the police and administration of the State of Orissa? ...(Interruptions)

Sir, they remained silent spectators. ...(Interruptions) They did nothing to prevent the Hindutva forces from attacking the
Christians. ...(Interruptions)

MR. DEPUTY-SPEAKER: Hon. Members, at this stage I cannot allow you. You can say whatever you want to say when your turn
comes. I cannot allow you at this stage.

...(Interruptions)

SHRI BASU DEB ACHARIA : This reminds us of what happened in the State of Gujarat in 2002. ...(Interruptions)



MR. DEPUTY-SPEAKER: Hon. Members, I will not allow you to speak at this stage.
...(Interruptions)

SHRI BASU DEB ACHARIA: Like what happened in Gujarat in 2002, this is also a * organized violence against the minorities by
the * extremist forces. ...(Interruptions)

* Not recorded.

MR. DEPUTY-SPEAKER: Nothing should be recorded except Shri Basu Deb Acharia's speech.
(Interruptions) 3€;*
MR. DEPUTY-SPEAKER: Hon. Members, please sit down.
...(Interruptions)
MR. DEPUTY-SPEAKER: Hon. Members, please sit down.
...(Interruptions)
SHRI BASU DEB ACHARIA : There is a sustained campaign against Christians in Orissa for decades. ...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Basu Deb Acharia, I have a small request to make. Please sit down.

...(Interruptions)
MR. DEPUTY-SPEAKER: Please listen to me.

...(Interruptions)
MR. DEPUTY-SPEAKER: Hon. Members, please sit down.

...(Interruptions)
MR. DEPUTY-SPEAKER: Please listen to me.

...(Interruptions)
MR. DEPUTY-SPEAKER: Hon. Members, please sit down.

...(Interruptions)
MR. DEPUTY-SPEAKER: Hon. Members, please sit down.

...(Interruptions)
Juregl Ak : HsH, 3 d5 SIFY|

...(Interruptions)

IurEgt A8k : ciie] off, 3 do G|

* Not recorded.



off eliet gIe: sadiar 356 @t fader fasam sz A 356 @t A sidf s A amu st ordf A (i)
MR. DEPUTY-SPEAKER: Nothing should be recorded.
(Interruptions) *3€}
MR. DEPUTY-SPEAKER : Please sit down.
...(Interruptions)

JureAst ABGA ¢ A3 amu il A Fad Badse 3, su oft Sfiv o1 snz=l A oft B S amudht ardt amdsh, smuh ardf @t ftesz @den o St Jediar dle,
FAePl S[aM & e SR

a€ | (zrauen)
MR. DEPUTY-SPEAKER: Hon. Members, please listen to me. Please have patience.
...(Interruptions)

MR. DEPUTY-SPEAKER: First listen to me. If there is anything objectionable, I will see it and I will expunge it. safere 3t smudr
Radee & i o smuchl ardt snestt, 331 @b 3mu it i@ diet cloll, Afdsol 215 ol b dierd arb oy @l f83cd @3

...(Interruptions)
MR. DEPUTY-SPEAKER: We all should agree to this point.
...(Interruptions)

SHRI BASU DEB ACHARIA: These incidents in Orissa have continued for two months. What happened in QOrissa reminds us of
what happened in Gujarat in 2002 from 20t February.[MSOffice5]

It is when 2000 Muslims were killed in Gujarat. Many of them were burnt alive. Muslim women were raped and cut into
pieces. * The Government remained silent spectator. ...(Inferruptions)

* Not recorded.

MR. DEPUTY-SPEAKER: Please sit down.
...(Interruptions)
SHRI BASU DEB ACHARIA : Why have they become so restless? ...(Interruptions)
MR. DEPUTY-SPEAKER: Please sit down. Will you please sit down?
...(Interruptions)
MR. DEPUTY-SPEAKER: Nothing should be recorded except the speech of Shri Basu Deb Acharia.
(Interruptions )* €}

SHRI BASU DEB ACHARIA :*The same thing happened in the State of Orissa. They want to make Orissa a second laboratory of
Hindutva. a€| (Interruptions)

JUreAST ABISA : 34 Sfl, AU A SIBY,

3€ | (watmor)



JuneRnel MBI ¢ 3Mucht arl Boors 3 oidf om 38t
(Interruptions)* €/
MR. DEPUTY-SPEAKER: Please sit down. Nothing is going on record.
(Interruptions)* €/
JUreRIel ABIG + cts off, 31u seol JfibrR daz &)
(Interruptions)
Juneriel ABkce ¢ Fidt oft, smudt wore 3 it eff)
(Interruptions)
MR. DEPUTY-SPEAKER: Nothing is going on record.
(Interruptions)* €/
12.38 hrs

The Lok Sabha then adjourned till Fourteen of the Clock.

* Not recorded.

14.04 hrs

The Lok Sabha re-assembled at four minutes past Fourteen of the Clock.

(Mr. Deputy-Speaker in the Chair)
MR. DEPUTY-SPEAKER: Shri Basu Deb Acharia, you may continue your speech.

SHRI BASU DEB ACHARIA (BANKURA): Mr. Deputy-Speaker, Sir, before the House was adjourned, I was saying that what
happened in States like Orissa, Karnataka and other States were most atrocious and they were spontaneous. [R6]

MR. DEPUTY-SPEAKER: Ten minutes are there at your disposal.

SHRI BASU DEB ACHARIA : Sir, it was a pre-planned attack on Christian minorities. Swami Lakshmanananda Saraswati was

murdered on 23" August, 2008. Prior to that, last year, in the last week of December, just on the eve of Christmas Day, entire
Kandhmal district was burning. In the last week of December last year, when churches were being attacked, what was the role of
the State Government? ...(Interruptions)

JureIet ASIG & ol war & b o amucht urdt T dleror w1 PRI SIRPH ad MU Sit dcon 3, dll e,
&€ |(zmaumw)
MR. DEPUTY-SPEAKER: Nothing will go on record except the speech of Shri Basu Deb Acharia.

(Interruptions)* a€;



* Not recorded.

SHRI BASU DEB ACHARIA : When churches were being attacked, all the police force was withdrawn and Christian minorities
were helpless. The Hindutva goons were given a free hand. ...(Interruptions) The police force was called away ...(Interruptions)
to help the celebrations in the Capital. ...(Interruptions) When Christians were attacked and churches were demolished, a
statement came fromdé€/ *. He said:

"You are just burning tyres. How many Isai houses and churches have been burnt? Without kranti, there can
be no shanti. 3€! * has done krantiin Gujarat. That is the reason why shanti is there."

SHRI HARIN PATHAK (AHMEDABAD): Mr. Deputy-Speaker, Sir, I am on a point of order. Is he a Member of the House? How
can he quote him? ...(Interruptions)

MR. DEPUTY-SPEAKER: I will see.

SHRI HARIN PATHAK (AHMEDABAD): Sir, both the persons whom Shri Basu Deb Acharia has just now mentioned are not
Members of this House. ...(Interruptions)

MR. DEPUTY-SPEAKER: Both the names are expunged.
...(Interruptions)

JUIEALT ABICA ¢ 3MMU aR-aR dld 3 o2 dlel 38 8| 5/ Mueht Ui A B e AP ad a=I1 A &l 368 dlctol B O e BIN?
...(Interruptions)

MR. DEPUTY-SPEAKER: I have expunged both the names. Please take your seat.
...(Interruptions)

Jurenel ABICA  For 33 vast w2 & 3

&€ | (wrazmen)

* Not recorded.

SHRI BASU DEB ACHARIA : Sir, the attack on Christian minority was not sporadic. ...(Interruptions)

MR. DEPUTY-SPEAKER: Please listen to me. Whosoever is not present in the House, if those names have been mentioned, they
are expunged.

...(Interruptions)

SHRI BASU DEB ACHARIA: Sir, the tribals have their own religion. ...( Inferruptions) They have got their own religion in India.
...(Interruptions)

MR. DEPUTY-SPEAKER: I have expunged the names of those persons who are not present in the House.
...(Interruptions)
SHRI BASU DEB ACHARIA : Those who are not following the Hindu religion are being forced to convert.[R7]

[r8]We have not forgotten the gruesome incident that took place in the State of Orissa in the district of Mayurbhanj in
Manoharpur in 1999...(Interruptions)

MR. DEPUTY-SPEAKER: Please do not disturb like this.



SHRI BASU DEB ACHARIA : When Grahm Stains...(Interruptions) What crime Grahm Stains had committed? Sir, for several
years, he was engaged in the welfare of ...(Interruptions) From morning to evening, he was giving treatment to leprosy
patients...(Interruptions)

JUIEAST AEIC & 31U AV S a6 S SINT 3, Al 3T TS Bl I 3, UG AL 37 A U &l SIKT &, Al 311U dictol TP 3| 31T 40 SI5Y|
&€ | (=maumor)

SHRI BASU DEB ACHARIA : One day, after performing his duties...( Inferruptions) he took his two children and he was sleeping
in the jeep...(Interruptions)

JUrERAgI ABIGA : AsaM off, gl 32 A g EEA A o onfy 5§ 3

SHRI BASU DEB ACHARIA : When he was sleeping in the jeep, suddenly in the night, Bajrang Dal activists, under the leadership
of Dara Singh, burnt them alive...(Interruptions) Can BJP disown that Dara Singh does not belong to Bajrang Dal?
...(Interruptions) With mashals the jeep was put on fire...(Interruptions) Grahm Stains and his two children were burnt alive3€|
(Interruptions) It is quite surprising, in 1999, NDA was in power at the Centre and the Defence Minister of that period, Shri
George Fernandes said that it was an international conspiracy. He found international conspiracy when such incident took place at
Manoharpur in 1999.

Sir, National Minority Commission visited Orissa. What is the recommendation of National Minority Commission? It says:

"Christians are still forced to live in an atmosphere of extreme insecurity under threat that if they do not convert to
Hinduism their lives would not be safe and their properties would be forfeited."

What is now being done? Those who are living in the relief camps...(Interruptions)
SHRI TATHAGATA SATPATHY (DHENKANAL): Who was in power when Grahm Stains was killed?...(Interruptions)
MR. DEPUTY-SPEAKER: Nothing should be recorded.
(Interruptions) 3€! *
SHRI BASU DEB ACHARIA : We might be in power...(Interruptions) but they were at the Centre....(Interruptions)
MR. DEPUTY-SPEAKER: Mr. Satpathy, please sit down now.
SHRI BASU DEB ACHARIA : BJP has not condemned the incident ever...(Interruptions)
MR. DEPUTY-SPEAKER: It is more than sufficient now. Please sit down.

...(Interruptions)

* Not recorded.

MR. DEPUTY-SPEAKER: This is not the subject to discuss, Mr. Satpathy.
...(Interruptions)
SHRI BASU DEB ACHARIA : It further states:

"The community has suffered immense damage to their property, their places of worship and above all to their
psyche in this macabre drama that has played out twice in the space of less than a year."

When the first incident took place in 2007 in the month of December, for quite one month hundreds of Churches were



demolished and desecrated. [r9]
Christians were killed, murdered.
MR. DEPUTY-SPEAKER: You are repeating the same thing.

SHRI BASU DEB ACHARIA : In spite of that incident, again in the month of August, serious incidents have taken place in the
same district in the State of Orissa. This reflects very poorly on a secular multi-ethnic country like India with a proud tradition of
not merely tolerating diverse cultures and beliefs within the body politic but actively encouraging their growth and
development.a€| (Interruptions)

MR. DEPUTY-SPEAKER: Silence please. Do not disturb him.
...(Interruptions)

SHRI BASU DEB ACHARIA : Unless steps are taken immediately to restore normalcy and instil a measure of confidence and
security amongst the Christians, we will not only irreparably damage the pluralistic society of which Orissa is so rightly proud but
also we leave the door open for lumpen extremist elements to occupy space that should rightly be occupied by the State and civil
society groups....(Interruptions)

MR. DEPUTY-SPEAKER: Acharia ji, please conclude now.
SHRI BASU DEB ACHARIA : Sir, allow me to speak. I spoke for only 10 minutes.
JUIEIel ABIC & 3TUDI G fiore 21 ot 2

SHRI BASU DEB ACHARIA : Sir, you cannot control them.

MR. DEPUTY-SPEAKER: I am controlling. I am trying my best to control them.
...(Interruptions)

SHRI BASU DEB ACHARIA: They are interrupting for the last 15 minutes. You could not control them. Now you are asking me to
conclude.

...(Interruptions)
MR. DEPUTY-SPEAKER: Please conclude now.
...(Interruptions)
SHRI BASU DEB ACHARIA: I am now in Orissa. I will have to go to Karnataka, another State...(Inferruptions)

MR. DEPUTY-SPEAKER: I am requesting to you and I am requesting to him also. I am requesting all of you. Please sit down. He
is going to conclude now.

...(Interruptions)
IureAst ABNGA: 3u As oY, MU offs? aker 23 &) Dr. Sujan Chakraborty, your leader is speaking; he is on his legs.
...(Interruptions)
JUIEALT ABIGA: 3T Al o oMY, 3D cfis2 aler 28 &)
+.. (caeor)
JUIEST ABNCA: 358 al 9 U IS &, Afdor ama ot Ao smey smueht urt & efisz der 33 2

SHRI BASU DEB ACHARIA : There is crime against the dalit section of our community. I know there is some problem in regard
to reservation among the two communities. One community is dalit Christians. They are asking for reservation. We also demand
that the dalit Christians should get the facility of reservation. ...(Interruptions)

MR. DEPUTY-SPEAKER: Please sit down.



...(Interruptions)

SHRI BASU DEB ACHARIA : A communal party, rather a fascist party, is running the Government. That is why the Government is
reluctant to take...(Interruptions)

MR. DEPUTY-SPEAKER: Please sit down.
...(Interruptions)
Jurenel ABkcen: ag oft ddr) 313t st Radee 2 fb amu eist U9 3% He is going to conclude his speech. 3orb arg smudht at smweft
...(caaumen)[R10]
MR. DEPUTY-SPEAKER: Nothing will go on record.
(Interruptions)* 3€;
JureRIet AL ¢ SRR, 3PR 3 (26 A U RIAER D2dl, Al I F13A B Usolol Dol USaT|
DR. SUJAN CHAKRABORTY (JADAVPUR): Sir, kindly tell them not to disturb him. ...(Interruptions)
JUIERISI ABIC & 3NU<P cits? dlel 23 3, 30U do SISy
...(Interruptions)

IUIERISI ABIG © 31U 3or3t it et Jen s1ct 28 8

SUIEAST AEIC : 2B purd Gft, 3MU do SIS

SHRI BASU DEB ACHARIA : Sir, when the BJP Government came to power for the first time in the State of Karnataka, the
Hindutva forces, Bajrang Dal had organized crimes and started attacking the Christians. ...(Interruptions)

oft cemera Il @ surerer Sff, A amuet st ol At 33 , A smuHY oft ISR Al 32 F|... (o)

SHRI BASU DEB ACHARIA : The Christian churches and the Christian institutions were demolished and desecrated in the State of
Karnataka.

* Not recorded.

The Christians were killed. ...(Interruptions) Sir, you cannot control them. ...(Interruptions)

MR. DEPUTY-SPEAKER: I am trying my best to control to control them.

SHRI BASU DEB ACHARIA : How can I speak? Sir, you please bring the House to order.

We are debating such an important issue concerning the minority and they are not allowing me to speak. ...(Interruptions)

MR. DEPUTY-SPEAKER: They have allowed you to speak, and I have given you sufficient time to speak. Please conclude now.



SHRI BASU DEB ACHARIA : Sir, the President of Bajrang Dal himself admitted that under his leadership, several churches were
destroyed. In spite of that, the State Government failed to take any action against Bajrang Dal. ...(Interruptions) The State
Government Police had beaten up the Christian women. ...(Interruptions)

MR. DEPUTY-SPEAKER: Please conclude now.

SHRI BASU DEB ACHARIA: Sir, how can I conclude now? I have just come to Karnataka. ...(Interruptions) The attacks on
Christians and their institutions appear to have been well planned in Karnataka, and the State Government of Karnataka was
sleeping like the Gujarat Government ...(Interruptions)

MR. DEPUTY-SPEAKER: Please conclude within two or three minutes.
...(Interruptions)

MR. DEPUTY-SPEAKER: He is going to conclude within two or three minutes. Please sit down.
...(Interruptions)

SHRI BASU DEB ACHARIA : The Hindutva forces want to convert Karnataka also a laboratory of Hindutva as they did in Gujarat.
These are the observations of the NCM Team:
"The attacks on Christians and their institutions appear to have been well planned. Given that earlier attacks had
occurred in August, 2008, the State Government had sufficient time to prepare for renewed attacks that took place

on September 14, 2008. In spite of this, such attacks had not taken place if State would have taken adequate
precautions."

When one incident took place in the month of August in Karnataka, the State Government failed to take any action. [H11]

Again on 141 September, 2008, attacks on Christian minority took place. There were attempts by the Minorities Commission to
ascertain the number of conversions recorded in the States in one year, particularly in the 100 days of the present Government of
Karnataka with no success...(Interruptions)

Although allegations of large-scale conversions were made, evidence of not even a single conversion could be found. Instead
there is a general acknowledgement of the contribution of Christians in the fields of education, medicine and the work done by
their organisations for support of downtrodden people, especially widows and orphans.

Sir, the President of Bajrang Dal himself had admitted but no action was taken against him. Subsequently, when the National
Minorities Commission visited the place, it asked and recommended to take action against him. He was arrested but the next day
he was released on bail whereas till today, a large number of Christian innocent people are languishing in jail.

What is being done for the last several years in different parts of our country is just to divide the country...(Inferruptions)
MR. DEPUTY-SPEAKER: Hon. Members, no running commentaries, please.
...(Interruptions)

SHRI BASU DEB ACHARIA : Sir, in the name of terrorism, in Uttar Pradesh, in Andhra Pradesh and other parts of the country,
people are being arrested...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record except the speech of Shri Basu Deb Acharia.
(Interruptions)* €}

SHRI BASU DEB ACHARIA : Sir, in Adilabad District, six members of one family were burnt to death. Several such incidents are
taking place in a number of States...(Interruptions) They are telling me to refer to Assam. Now, I am referring about Assam.

MR. DEPUTY-SPEAKER: Mr. Acharia, you have already taken more than 30 minutes.

SHRI BASU DEB ACHARIA : But how much time they have taken by interrupting me?...(Interruptions)



In Assam, the problem is concerning land. There was a dispute between Bodos and Muslims, wherein one death occurred and
hundreds of people rendered shelter-less, who are now residing in the Relief Camp. In spite of the information that the problem
would recur, the State Government of Assam failed to do what it was required to do.

Sir, what is required today is the concerted action. If we do not take concerted action and if the communal forces are allowed to
rise, our country would not remain united. We have witnessed the communal riots in Mumbai in 1992-93 where thousands of
people were killed. We have also witnessed communal riots after the Babri Masjid was demolished by the BIP
hoodlums...{(Interruptions)

MR. DEPUTY-SPEAKER: Now, I am calling the name of the next speaker.
SHRI BASU DEB ACHARIA : Sir, I am just concluding. ...(Interruptions)

MR. DEPUTY-SPEAKER: Hon. Member, he is going to conclude now. Let me conclude.

* Not recorded.

SHRI BASU DEB ACHARIA : Sir, what is required from the Central Government?[r12

The National Integration Council meeting was called, and nothing came out of this National Integration Council. An advisory note
was sent but there was no direction under Article 355. Sir, there is a demand to impose Article 356 against the State
Government....(Interruptions)

MR. DEPUTY-SPEAKER: Are you going to conclude or not?

SHRI BASU DEB ACHARIA : From the Left Parties, we are against the imposition of Article 356.

MR. DEPUTY-SPEAKER: Thank you. Now, I would request Mr. Bwiswmuthiary.

SHRI BASU DEB ACHARIA : Let me conclude. I am initiating. You should give me more time.

MR. DEPUTY-SPEAKER: It does not mean that you should take the whole time.

SHRI BASU DEB ACHARIA : How much time they have taken? You are always disturbing me. So, I will not speak.

MR. DEPUTY-SPEAKER: All right, thank you. If you do not want to speak, I would request Mr. S.K. Bwiswmuthiary to speak for
one minute.

SHRI BASU DEB ACHARIA: I have not concluded. What are you doing?
MR. DEPUTY-SPEAKER: You said I am not going to speak. You have said that.
SHRI BASU DEB ACHARIA : You are intervening. You are not allowing me to conclude.

MR. DEPUTY-SPEAKER: All right, please conclude. You have to conclude within one minute.

SHRI BASU DEB ACHARIA : Sir, only once we supported and we had asked for imposition of Article 356 when Babri Masjid was
demolished. It is in respect of the three State Governments, which aided and assisted and directly helped in regard to demolition
of Babri Masjid, we demanded imposition of Article 356

against these three Governments, and the three Governments were removed. They went to the Supreme Court, and the Supreme
Court also upheld it.

It was upheld by the Supreme Court.

MR. DEPUTY-SPEAKER: Thank you. Now, I would request Shri Bwiswmuthiary.



SHRI BASU DEB ACHARIA : Sir, there is a need for a strong action from the Central Government. They are the violators of the
Constitution. Bajrang Dal is the violator of the Constitution. You can see that whenever there is a terrorist activity or bomb blast,
they blame one community. Now, it has been exposed in Malegaon, Gujarat and in Manipur....(Interruptions)

MR. DEPUTY-SPEAKER: Please sit down. Now, nothing will go on record.
(Interruptions) 3€;! *
MR. DEPUTY-SPEAKER: Mr. Swain, now nothing is going on record.
...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Bwiswmuthiary, you speak for only one minute.
...(Interruptions)
MR. DEPUTY-SPEAKER: Nothing is going on record. Nothing should be recorded.
(Interruptions) G€;*

MR. DEPUTY-SPEAKER: Please listen to Mr. Bwiswmuthiary. You speak for only one minute.

* Not recorded.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): Hon. Deputy-Speaker, Sir, with great humility and humble
submission, I would like to make the following statement:-

Sir, on 20th October, while making my sincere efforts to raise a matter of serious public importance that pertains to the
occurrence of very unfortunate, unwanted terrible and gory incidents that took place in Udalguri district within Bodoland and in
another district called Darrang in Assam on the 374 and 4™ October, 2008, on the floor of the House, under the compulsion of
the most crucial

and terrible ground situation mounting in the two affected districts and the unending traumatic tragedies of the affected people, I
had been compelled to go even to the Well of the House near the hon. Speaker with holistic mood and mind in order to help
obtain permission from the hon. Chair to raise my matter.

Under the aforementioned circumstances, whatsoever unfortunate situation had happened on that very moment of that
particular day, I do regret for the same.

MR.DEPUTY-SPEAKER : Now I request Shri Kharabela Swain to speak.



SHRI KHARABELA SWAIN (BALASORE): Thank you, Sir. You heard the very long and prolonged speech made by the leader of
the CPI(M) in this House Shri Basu Deb Acharia. The main thrust of his speech was that the people, the mob led by the Bajrang
Dal and Vishwa Hindu Parishad murdered, they killed the Christians in the district of Kandhamal, they burnt the churches and
they made them to just flee to the forests and they raped the nuns. ...(Interruptions)

MR. DEPUTY-SPEAKER : Please do not interrupt. Please listen to the hon. Member.
...(Interruptions)

SHRI KHARABELA SWAIN : These were the major allegations made by Mr. Basu Deb Acharia.

SHRI T.K. HAMZA (MANJERI) : They were not allegations. ...(Interruptions)

SHRI KHARABELA SWAIN : He said also that the State Government did not take any action. Against whom did he make this
allegation? He made this allegation against one of the most affable, mild and honest Chief Ministers of India Mr. Naveen Patnaik.
He made this allegation against him. ...(Interruptions)

SHRI T.K. HAMZA (MANJERI): Nothing wrong. ...(Interruptions)
MR. DEPUTY-SPEAKER : Please do not interrupt. Please do not disturb.
...(Interruptions)
SHRI KHARABELA SWAIN : I want to understand one thing. ...(Interruptions) I understand his problem. ...(Interruptions)
MR.DEPUTY-SPEAKER : What is wrong with you? Please listen to him.
...(Interruptions)
SHRI KHARABELA SWAIN : Sir, allow me to handle them. I will handle them.

I understand the difficulty of Mr. Basu Deb Acharia. The elections are coming. He is now addressing to his constituency in Kerala,
not even in West Bengal. It is because whenever anything happens in Orissa, there is a ripple effect in Kerala. ...(Interruptions)

MR.DEPUTY-SPEAKER : Please sit down.
...(Interruptions)
MR.DEPUTY-SPEAKER : Only the speech of Shri Kharabela Swain will be recorded.
(Interruptions) *G€/
SHRI KHARABELA SWAIN : The ripple effect is made by the CPI (M). ...(Interruptions)
MR.DEPUTY-SPEAKER : Please sit down.
...(Interruptions)
SHRI SANDEEP DIKSHIT (EAST DELHI): Sir, what is this? ...(Interruptions)
MR.DEPUTY-SPEAKER : Please sit down. Nothing is going on record.
(Interruptions)* €/
MR.DEPUTY-SPEAKER : Nothing is going on record. Please take your seat.
..(Interruptions)

SHRI KHARABELA SWAIN : Sir, I also say that the elections are coming. Mr. Dikshit, whose mother is the Chief Minister of Delhi,
was not in the House when the debate started. All of a sudden he just enters into the House and he wants to make a statement
because he wants to tell the people that he is such a secular person. ...(Interruptions) He was not at all present in the House
when the debate took place. ...(Interruptions) Sir, he understands the compulsions of the electoral politics.
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Sir, whenever there is something happening in Orissa there will be ripple effect in Kerala and the effect will be made by the
CPI(M). What campaign will they make? It is that — 'Oh! Christians, you just see; you have been murdered by the Sangh Pariwar
elsewhere in India; in Orissa they are raping your women, they are burning your churches, they are burning your houses. So, we
are the Party who are in favour of you; only vote for CPI(M)." That is the only reason for which he is making this case.
...{Interruptions)

Sir, now the hon. Minister of Home Affairs, a very highly respected Member of this House since long is here. I have very high
regards for him. [k13]

He visited Kandhmal area. After visiting the Kandhmal area, what was his comment? He said that it is basically an ethnic conflict.
He never said that it is a Hindu-Christian fight. He never said that it is Bajrang Dal people who went and attacked Christians. He
never said that - I thank him for that - because he really understood that. We read it from the newspapers. a€} (Interruptions)

MR. DEPUTY-SPEAKER: Shri Dikshit, hon. Home Minister is on his legs.
...(Interruptions)

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Sir, please do not put words into my mouth. €} ( Interruptions)
Now you say whatever you have to say, but do not say that I said something. ...(Interruptions)

SHRI KHARABELA SWAIN: Sir, I will ask the hon. Home Minister, who is present here, whether he said that it was a Hindu-
Christian conflict. He will reply to it. ...(Jnterruptions) So, why did he say so? &€| (Interruptions)

Now, I will come to the second point that the Government did not do anything. Already about 1,000 persons have been arrested.
There is no space in the three jails which are there in the district. Now the newspapers are reporting that the arrested people are
kept and stuffed in the jails like sardines. This is the particular language that has been written in the newspapers. There is no
space in jails of Phulbani, Udaigiri and Baliguda. So, now the Government is sending the people, who have been arrested, to
Digpahandi special jail in the adjacent district. ...(Interruptions)

SHRI K. FRANCIS GEORGE (IDUKKI): Now you agree that something happened. ...(Interruptions)
SHRI KHARABELA SWAIN : Yes, something happened. I am coming to what happened. ...(Interruptions)
MR. DEPUTY-SPEAKER: Please sit down. Let him speak.
...(Interruptions)
MR. DEPUTY-SPEAKER: Nothing should be recorded except the speech of Shri Swain. Please sit down now.
(Interruptions)* a€;

SHRI KHARABELA SWAIN : Sir, if somebody does not want to listen, that is a different matter because the general tendency of
many people is that they do not want to listen the truth; they want to listen what they like. Probably he likes that Bajrang Dal is
bad and Vishwa Hindu Parishad is bad. That is what he likes to listen. Shri Geroge, if you want to listen the truth, you listen.
Then, you can reply. You listen to what I say. ...(Interruptions)

MR. DEPUTY-SPEAKER: Do not interrupt when he is speaking. Please sit down.
.(Interruptions)

MR. DEPUTY-SPEAKER: Please sit down now.
...(Interruptions)

SHRI KHARABELA SWAIN : Sir, I will present documentary evidence. Let me tell what has been reported in the Bhubaneswar

edition of The Times of India dated 19" October. By no stretch of imagination, you can say that this is a communal paper. What
is the banner heading given in it? It says "Fear of Arrest Forces Hindu Tribals to Flee". So, Shri George will definitely understand
whether
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itis ...(Interruptions) I will give it to you. I will lay it on the Table of the House. ...(Interruptions)
MR. DEPUTY-SPEAKER: No.
SHRI BASU DEB ACHARIA : This is written in October, after two months. ...(Inferruptions)

SHRI KHARABELA SWAIN : Now, I will come to the conclusion. There is another banner heading in The Times of India — "Orissa
is safe : Puri Italian Tells Friends". That is being given in The Times of India. Here, a lady from Italy, who herself is a Christian,
is writing letters to her friends in Italy saying that 'Orissa is totally safe. Why don't you come here?' This is the news item in The
Times of India. ...(Interruptions)

MR. DEPUTY-SPEAKER: Please sit down. Nothing should be recorded.
(Interruptions)* €/

SHRI KHARABELA SWAIN : Further, it is written here that : "The Kandhmal Christians demand separate district." This is also a
headline mentioned here. Why do these local newspapers, that is, the local editions print this item at Bhubaneswar, and print a
separate item in Delhi edition? I am asking this from the media. All these items are being published in the Bhubaneswar edition
of the Times of India, and not being published in Delhi. It is because if they publish lies day-in-and-day-out, then nobody will
read this newspaper in Orissa. Hence, they publish the truth. ...(Interruptions)

SHRI BASU DEB ACHARIA : They are afraid of you. ...(Inferruptions)

SHRI K. FRANCIS GEORGE : Mr. Swain, let us send an All-Party Parliamentary Delegation to Orissa, and let us verify for
ourselves as to what has happened there. ...(Inferruptions) Why should we go by the newspaper reports? ...(Interruptions) We all
will go, and we will see for ourselves as to what has
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happened there. ...(Interruptions) Thereafter, we will come to a final conclusion. ...(Interruptions)
MR. DEPUTY-SPEAKER: Please sit down.
...(Interruptions)
SHRI K. FRANCIS GEORGE : If nothing has happened there, then we will support your argument. ...(Interruptions)
MR. DEPUTY-SPEAKER: Nothing should be recorded except the speech of Mr. Swain.
(Interruptions)* €}

SHRI KHARABELA SWAIN : I will come to the point. Why was it not even described as a Hindu-Christian riot by even the hon.
Home Minister of this country? Why was it told that it is an ethnic conflict? It is because there are two major caste groups or
ethnic groups in Kandhmal. One is the tribals, and they are called Kandhas. They constitute about 52 per cent of the population.
The second is the Scheduled Caste, and they are called the Panas in Oriya. It is a coincidence that between 70 per cent and 80
per cent of the Scheduled Castes or Panas have been converted to Christianity, and only five per cent of the tribals, that is, the
Kandhas have also been converted. The Kandhas are mostly Hindus and the tribals are Hindus, and the Scheduled Castes are
mostly Christians. This is the thing.

Nearly an year ago, the Scheduled Castes, that is, the Panas -- who have been converted to Christianity -- filed a case in the
Supreme Court and they demanded that just like the Gujjars in Rajasthan they should also be given the Scheduled Tribes status.



All are very well aware as to what all happened in Rajasthan. When the Gujjars wanted that they should be given Scheduled
Tribes status, the Meenas, who were already the tribals, objected to it. The same thing is happening in Kandhmal. In Kandhmal,
the Panas are demanding that they should
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be given the Scheduled Tribes status, and the Kandhas are objecting to it. Why are they objecting to it? ...( Interruptions) It is
because of the present day rule. What is the present day rule? The rule is that a non-tribal cannot buy a tribal's land, but a tribal
can buy another tribal's land. Therefore, the Kandhas or the tribals are thinking that if the Panas or the Scheduled Castes become
tribals, then they will buy all the land that belongs to the tribals. This is why they do not want that the Scheduled Castes should
be given the status of Scheduled Tribes. ...(Interruptions)

They have two other allegations. The Pana Christians are educationally better off; financially better off; and socially better off by
virtue of their better education and by virtue of their better contacts with the Government machinery and they have appropriated
most of the land belonging to the tribals.[r14]

The pattas of the land which the tribals have been cultivating for hundreds of years have gone to the Scheduled Castes and
it was done without their knowledge. That is their objection.

The second objection is that the Scheduled Castes, who have been converted to Christianity and who are better educated, by
manipulation, they have got false certificates as tribals, and they have got Government jobs.

Sir, I will not name one person. He is now a Member of the Rajya Sabha and he is from the Congress Party. He is a Pana
Christian, but he has managed to get a false certificate as a tribal and got into the IAS. He is now a Member of the Rajya Sabha.
Now, the CBI is investigating the case against him. ...(Interruptions)

MR. DEPUTY-SPEAKER: Please sit down,

SHRI KHARABELA SWAIN : That is the main reason for which the Kandas or the tribals are totally annoyed with the Panas. They
think that it is the Pana Christians who are manipulating everything to deprive the STs of their land and of their jobs. That is
major reason. It is not a conflict between the Hindus and the Christians.

Sir, they are making all sorts of allegations against the Bajrang Dal. I will just give them the figure. ...(Interruptions)
MR. DEPUTY-SPEAKER: Please sit down. Nothing should be recorded, except the speech of Mr. Kharabela Swain.
(Interruptions)* €/

SHRI KHARABELA SWAIN : I will just give them the figures. There are four MLAs from that district and one MP. That hon. MP is
sitting here. The hon. MP from that district does not belong to Bajrang Dal; he does not belong to BIP; and he belongs to Biju
Janata Dal. You can say that we are communal, but you cannot say the same thing about Mr. Naveen Patnaik or his Party. He is
the MP from that locality. Out of four MLAs, two are from Biju Janata Dal, one is from the Congress and one is from the BIP. If
you think that Vishwa Hindu Parishad is so powerful there, if Bajrang Dal is so powerful there, why is there only one BJP MLA
from that district? It is because Bajrang Dal is never powerful there; Vishwa Hindu Parishad is never powerful there; and we do
not have that much of an existence there. ...(Interruptions)

MR. DEPUTY-SPEAKER: Please listen to him and do not make any noise.

SHRI KHARABELA SWAIN : We do not have any role to play in the conflict. Since they like to make allegations against us, and it
is a fashion in this country to say everything against the Bajrang Dal, Vishwa Hindu Parishad, BJP, Sangh Parivar, and RSS, and
they say so because it is very sweet to their ears. ...(Interruptions)

SHRI BASU DEB ACHARIA : What about the news item that has appeared yesterday in The Indian Express?

MR. DEPUTY-SPEAKER: Mr. Acharia, you should not disturb like this. At least, I do not expect it from you. You are one of the
senior-most hon. Members and you should not disturb others like this.
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SHRI KHARABELA SWAIN : Sir, the Bharatiya Janata Party is not against the Christians. The Bharatiya Janata Party perceives
Christians of the world as a highly civilized, educated and sophisticated people. We are also not, like the Communists, paranoid
about America or the West. We are not an anti-American party; we are not an anti-Western party. We want to fight against world
terrorism along with the United States of America as a friend. We want it. We are not against the Christians. Why should we fight
against the Christians who constitute only two or three per cent in this country? Please try to bear with us. We are not doing it.

The Bharatiya Janata Party or the Sangh Parivar is actually not against anybody. If there is an ethnic conflict, what we can
do about it? Now, if you arrest more and more tribals, adivasis, they will become angry. I told you that the fear of arrest forced
the Hindu tribals to flee. I will now read out certain portions from this....(Interruptions)[r15]

SHRI K. FRANCIS GEORGE : Sir, he is yielding.
SHRI KHARABELA SWAIN : I am not vielding, Sir.
MR. DEPUTY-SPEAKER: He is going to conclude now.
SHRI KHARABELA SWAIN : I will conclude in another five, six minutes, Sir.
SHRI K. FRANCIS GEORGE : Mr. Swain, can you yield for a moment?
SHRI KHARABELA SWAIN : I will listen to you afterwards. I am not yielding, Sir. Why is he speaking? &€} (Interruptions)
MR. DEPUTY-SPEAKER: He is not yielding. Nothing will go on record.
(Interruptions)* a€;

SHRI KHARABELA SWAIN : Sir, I will now read out from The Times of India of 13! October this year. This was a report by Mr.
Anand Sundas, who is not an Oriya, who was deputed from the headquarters to go to Kandhamal to report on
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this. What does he report? The headline reads, "Kandhamal Crisis - A Mesh of Conflicting Interests". It says:

"Just that now, with modernization and competitive consumerism that it brings, the Kondhs don't like it when the
Panas, relatively better off because of their Christian education, carry better cellphones and live in roomier houses.
"They have no business calling themselves scheduled caste after converting to Christianity," said Maheshwar
Pradhan, a Kondh. "Eventually, aren't they taking away from what is meant for us?" "

That is what the tribals are saying. The tribals are saying that it is the Pana Christians who manipulated everything; taken
everything which belonged to them. What can we do? Why do you just fight with us? You have exploited the tribals of this
country. The tribals are against you. And you are making allegations against BIP. ...(Interruptions)

MR. DEPUTY-SPEAKER: No, this is not the time to disturb. Please sit down.

SHRI KHARABELA SWAIN (BALASORE): Now even after ten years, Mr. Basudeb Acharia made an allegation, he played the old
worn out record of 1999, of Graham Steins's murder. He also made an allegation that nuns were raped. Sir, probably he does not
know, I have preserved the newspaper cuttings of ten years back. This appeared in The Asian Age, whose Editor was Mr. M.J.
Akbar then. At that time also a nun made an allegation that she was raped in a running car. I will just read out two, three
sentences from the Medical Report. The Medical Report was prepared by Dr. M.K. Mohanti, Associate Professor and Head of
Department of the Department of Forensic Medicine and Toxicology. He says, "Considering the findings with hymen, with the



vaginal inspection of the victim lady, it could be inferred that the victim lady has experienced sex previous to the alleged
occurrence." I need not say anything more. ...(Interruptions)

MD. SALIM (CALCUTTA - NORTH EAST): Sir, how can you allow the Parliament to be hijacked by &€/ * This is too much. He
cannot defend the rapists. These people are mentally sick.

SHRI RUPCHAND PAL (HOOGHLY): Sir, he is quoting from an unauthenticated document.
MD. SALIM : These are 4€/*

MR. DEPUTY-SPEAKER: If there is anything objectionable, I will expunge it.

MD. SALIM : You cannot allow him to read from ten-year old newspapers to defend rapists.
MR. DEPUTY-SPEAKER: If there is anything objectionable, I will expunge it.

SHRI KHARABELA SWAIN : They made this allegation. When it was not proved, they vanished. They said the entire Hindu samaj,
the entire Oriyas are rapists. Now they are ...(Interruptions)

MD. SALIM ; Who said that? You do not represent the Hindu community. You do not represent Oriya culture.[KMR16]
...(Interruptions)

15.00 hrs.
MR. DEPUTY-SPEAKER: What is the problem with you?

...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Dixit, this is not the way.

...(Interruptions)

SHRI KHARABELA SWAIN : I am coming to the second, the nun rape case, the present nun rape case. It is the report submitted
to the Supreme Court by the Government of Orissa. Let me read out two or three sentences. In the unfortunate incident of a rape
of a nun, eight persons have been arrested; three have been arrested from Kerala — Orissa Crime Branch Team went to Kerala
and arrested three people from there; and another six persons from Orissa. A team of lady
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police officers headed by IG rank officer, Mrs. G. Radhika, IPS, visited New Delhi to offer protection to the nun for her return to
her home State and has also requested for her cooperation in identifying the accused. The nun has however declined to
cooperate with the team. ...(Interruptions)

MR. DEPUTY-SPEAKER: Hon. Members, please sit down.
...(Interruptions)

SHRI KHARABELA SWAIN : They went to the Supreme Court and demandeda€; ...(Interruptions) And the Supreme Court
refused. They went to the Supreme Court. ...(Interruptions) They said that the case should go to CBI for investigation.
...(Interruptions) It is only two days before, the Supreme Court refused. ...(Interruptions)

MR. DEPUTY-SPEAKER: Hon. Members, this is not the way. Please sit down.
...(Interruptions)
MR. DEPUTY-SPEAKER: Shri George, please sit down.
...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record.



(Interruptions)* €}

SHRI KHARABELA SWAIN (BALASORE): The case of nun was sent to the Forensic Laboratory for examination. The Forensic
Laboratory has given a report, which said that there is no sign of rape available on the dress of the nun. And the nun is unwilling
to come and cooperate. The Father who made this allegation and filed FIR in the police station, went away; one of their
colleagues went to Kerala and requested him to come back; cooperate with us and identify the culprit. He said, I am not coming.
...(Interruptions)

MD. SALIM : You are proud of Dara Singh but you are ashamed of Graham Stein. ...(Interruptions)
MR. DEPUTY-SPEAKER: Md. Salim, no. This is an allegation.
...(Interruptions)
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MR. DEPUTY-SPEAKER: Mr. George, sit down.
...(Interruptions)

SHRI KHARABELA SWAIN : What do we do? The Government is going to provide all protection. The Government is going on its
own out of the way, sending police officers to Kerala; sending police officers to Delhi requesting the accuser to come and identify.
Do you know a funny thing which the Government has done? Out of this nine people arrested there are, two father-son duos,
one brother-brother duo. What does it mean? That means father and son raped the nun together; brother and brother have also
raped together. ...(Interruptions)

MR. DEPUTY-SPEAKER: Hon. Members, please sit down. This is not the way.
...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record except the speech of Shri Swain.

(Interruptions)* a€}

MR. DEPUTY-SPEAKER: Shri Swain, please conclude now.
...(Interruptions)

MR. DEPUTY-SPEAKER: He is going to conclude now. Shri Swain, conclude now.
...(Interruptions)

SHRI KHARABELA SWAIN : Now, he made the allegation and he vanished. The Prime Minister of this country has said that it is a
national shame. I just demand that if the rape case on this nun is not proved, I demand a national apology from this type of
people who made this allegation against the entire Hindu community. [r17]

MR. DEPUTY-SPEAKER: Only Shri Swain's speech will go on record.

(Interruptions)* a€;
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MR. DEPUTY-SPEAKER: Shri Swain, Please conclude now.
...(Interruptions)

MR. DEPUTY-SPEAKER: Please sit down. Nothing is going on record.



...(Interruptions)

SHRI KHARABELA SWAIN : Thousands and thousands of years back there was a Hindu whose name was Jaichand. He invited
Mohammad Ghauri. These people are such Hindus by nature. For getting...(Inferruptions)

MR. DEPUTY-SPEAKER: Please sit down. I now call Shri Madhusudan Mistry to speak.
...(Interruptions)

SHRI KHARABELA SWAIN : That is why I humbly appeal ...(Interruptions)

MR. DEPUTY-SPEAKER: He is now going to make an appeal.

SHRI KHARABELA SWAIN : I make an appeal to the Christian community of this country, we are not against them. If
anybody...(Interruptions)

MR.DEPUTY-SPEAKER: What are you doing?
.(Interruptions)

SHRI KHARABELA SWAIN : If any individual, anybody has committed a mistake ...(Interruptions) we make an apology. We will
help you in every possible way. Bajrang Dal, VHP or Sangh Pariwar as a whole is not against you. We do not subscribe to any
crime that has been committed on you...(Interruptions) believe us. Do not believe them....(Interruptions) With this appeal I
would like to conclude. .

MR. DEPUTY-SPEAKER: Nothing is going on record.
(Interruptions)* €}

DR. SUJAN CHAKRABORTY (JADAVPUR): Sir, since he has given a long speech for more than 40 minutes I would like to seek
two clarifications from him....(Interruptions)

MR. DEPUTY-SPEAKER: Nothing, except Shri Madhusudan Mistry, is going on record.

(Interruptions)* G€;
Jurezrgr ASter: Bt oft, amu oy @3
4€ | (=raume)

MR. DEPUTY-SPEAKER: Mistryiji, nothing is going on record. You may continue.
(Interruptions)* G€/
MR. DEPUTY-SPEAKER: Shri Swain, nothing is going on record.
(Interruptions)* a€;
Jurerel Asicn: Tais oft, ar amu do SRy
&€ |(crauen)
MR. DEPUTY-SPEAKER: Mistryji, you are wasting your time by not starting your speech.
..(Interruptions)
SHRI MADHUSUDAN MISTRY (SABARKANTHA): Sir, I thank you for giving me this opportunity to speak....(Inferruptions)
U HBIGA: MU do S| AYRaol off, 3 s @3
&€ | (zratmen)

MR. DEPUTY-SPEAKER: Shri Francis George and Shri Swain, you can discuss it outside the House.[R18]
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MR. DEPUTY-SPEAKER: Please listen Mr. Mistry.
...(Interruptions)

SHRI MADHUSUDAN MISTRY : Sir, I am thankful to you for giving me this opportunity to take part in the discussion on this
subject. I feel a little bit pity because the discussion has so far been more around the incidents which have taken place in
Karnataka and Orissa. Such incidents have happened in other parts of India as well. It is also a pity that such incidents have not
been stopping. In fact, they are increasing month after month and year after year which is a little bit shocking....(Interruptions).
ama Jor cfifdre, s amu<bt col 3me, aa diffresm) It is also a pity that such incidents are increasing and they do not take a moment to
stop. This draws our attention to the fact that the States seem to have failed in exercising their duties which are enshrined in the
Constitution. One of them is to protect the lives and properties of their own citizens. But those who are at the helm of affairs and
are in power in those respective States, I feel it is a failure on their part. I just cannot understand that they could not control
violence within one district for days together. The goons and other people can attack anybody in a way they like, whenever they
like, at the time that they choose and the State Government agencies have simply become the mute spectators. So, they are not
doing the duty which is enshrined in the Constitution. It is a complete failure of the State....(Interruptions). Mr. Mahtab hold on. I
am not yielding. You can speak when your turn comes. I would not disturb you. What is this?...(Interruptions)

JureIgl ABIGA : o1 3muhl ardt anvsfl, da & aER seT s 3 8, A 3nu s & diwe,

&€ | (zrazmen)

SHRI MADHUSUDAN MISTRY : Sir, I am saying that all those States have failed to protect the lives and properties of their
citizens. It is a violation of the article of the Constitution. These things are on the increase. Such incidents are happening in State
after State. Such things had happened in 2002. I am asking Mr. Swain when his Prime Minister described the Gujarat riots as a
blot on the nation 3fiz e en 5 & gforn @ SIp2 = 7 Rxassn? Are you going to tender apology to this country for that? What is
wrong if this Prime Minister has said that it is a national shame if such things happen in any part of the country? Why do you not
tell your own Government that they could not control violence for days together in a small district? Now I come to another
issue....(Interruptions)

MR. DEPUTY-SPEAKER: Please do not provoke other Members. It is not in your own interest.
...(Interruptions)

SHRI MADHUSUDAN MISTRY : You please stop for heaven's sake. I know he is disturbed. He is disturbing ever since this debate
has started. He has never done this before. But ever since this discussion has started, every time Mr. Satpathy gets up and tries to
disturb or derail the thinking or the ideas of the speaker...(Interruptions)

MR. DEPUTY-SPEAKER: Please listen him.
...(Interruptions)

SHRI MADHUSUDAN MISTRY : Sir, let me come to the second point. Most of the States, be it Gujarat or Rajasthan or Karnataka
or Orissa, the State Police...(Interruptions). Sir, when his turn comes, he can speak....(Interruptions) s amudt eof 3w, da dfémen

...(=memE)[R19]

Since the law and order is a State subject under the Constitution, most of the State Governments are using the police forces the
way they like. A few days back there was a blast in my constituency in Moraso town where the inhabitants are 100 per cent
Muslims. A boy was killed and nine people were injured. Again, there were blasts in Ahmedabad where bombs were hung on
trees; there were blasts in Surat where the bombs were hung on the frame of the doors in Surat. To my dismay, what I found
was that after 25 to 30 days after the blasts took place, the police called around 200 people from amongst the Minority
community alone, even including people who resided in that area in 1972, for interrogation. They did not arrest anyone. That is
where the complacency of the State Government lies; that is where the complacency of the Home Minister and the Chief Minister



lies. They all are in loggerheads with the police and other establishments. They did not arrest anyone. They wanted to prove that
they were SIMI activists or they were activists from other organisations. That is what is happening not only in our State but
everywhere in this country. The law and order situation is worsening day by day because every State where Minorities have been
attacked, the Chief Ministers of those States have used the police force at their disposal to achieve political gains in those
respective States. It is because the General Elections are approaching. The police is being used more and more to polarise the
society...(Interruptions) You may speak when your turn comes...(Interruptions)

Sir, what I am saying is that there was no point in such interrogation from people of the locality which was inhabited by 100 per
cent Muslim population and where the bombs were planted. It is just three days back the news has come that it was the Hindu
Jagran Manch ...(Interruptions) It was their support...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing, except the speech of Shri Madhusudan Mistry, will go on record.
(Interruptions)* €/
SHRI MADHUSUDAN MISTRY : I am talking facts. I am not like your Chief Minister and Home Minister. ...(Interruptions)
MR. DEPUTY-SPEAKER: Please do not make a provocative speech.
Nothing will be recorded.
...(Interruptions)

SHRI MADHUSUDAN MISTRY : People were taken to the DGP, the DSP-in-Charge. The Home Minister was present. I was there
on that

* Not recorded.

night. It was told to the police as to what they should be speaking before the Media. The police was at loggerheads with the State
Administration. The Minister concerned directed the authorities to give a particular kind of a version to the public and to the Press
thereby accusing and branding the Minority community in my own town. Fortunately, I am very thankful to people of both
communities, the Hindus and the Muslims, of that town that a riot did not take place. It happened in Malegoan, but it did not
happen in Morasa because both these communities were together. They did not fall a pray to the nefarious designs of the Gujarat
Government. That was their design to win the forthcoming elections to the Parliament...(Interruptions)

Sir, I strongly feel that wherever, in the name of controlling the law and order situation, the States are using the police for their

own gains; where the party in power is using the police for their own gain has to stop somewhere. It has to have some kind of a
control. I am talking of the investigative agencies. The working of the entire investigative agency, including the Central
investigative agencies, needs to be put under a scanner. It needs a total over-hauling. Over the years it has been observed that
whenever there is a bomb blast, they would say that they have arrested the mastermind and then another bomb blast takes place
and every time innocent people are being killed, property being looted and people have been subjected to all kinds of
discrimination. This is too much for this country. (r201 We just cannot tolerate this kind of a situation in this country. I demand
that law and order should not remain with the State. It should be brought under the Concurrent List and if we will have to amend
the Constitution, then we should be prepared to amend the Constitution and I would be very happy if all my friends join hands
with us....(Interruptions)

MR. DEPUTY-SPEAKER: Shri Kharventhan, please sit down. A Member of your own Party is on his legs and you are disturbing
him.

«.(Interruptions)

SHRI MADHUSUDAN MISTRY : My friend and your Chief Minister was saying that the Centre has not given sanction to GCOCA.
Sir, they are talking about MCOCA of Maharashtra and GCOCA of Gujarat. My dear friend or the Chief Minister does not know
that the two Acts are separate. There are separate provisions. This provision in GCOCA is so draconian that it takes away
freedom of each and everybody. Besides that, it is more to shut the dissenting voice against the Chief Minister. You want to arrest
those people who in fact raise their voices against the Chief Minister. This entire Act has been designed in such a way that that
the person who has been arrested has to prove that he is innocent and not the police who has arrested him. The police need not
prove that the person is guilty. That is where the whole thing is lying. I demand that we should move an amendment to the



Constitution. I request the Central Government to move an amendment in our Constitution. Let there be support from all the
parties who are preaching communal harmony. My friend was saying that they have nothing to do with it. On the one side, they
are saying that they have nothing against the Christians and on the other side, they are attacking them. ...(Interruptions) This is
intolerable. ...(Interruptions) Let there be consensus in the House that law and order should be brought under the Concurrent
List. Let the Central Government have the liberty to intervene where the State deliberately fails to control such violence against
any minority community anywhere in the country. I know the position and I was just looking at the heads of my Communist
friends also. ...(Interruptions)

SHRI RUPCHAND PAL (HOOGHLY): No. ...(Interruptions)

SHRI MADHUSUDAN MISTRY : Nobody would like to give law and order to the Centre. Nobody wants to give up the control on
the law and order It is really a pity that those who are preaching communal harmony do not agree with this. If my friends are
innocent, why cannot they agree with this? Why can we not say that we can be independent in this, and we can send the forces
there? Why the Central Government has to get the permission of the State Government to send Central Forces to the State? I
remember very well that in 2002 we went to meet the then Prime Minister and the Home Minister who were there. We requested
them in a meeting to deploy Army in Gujarat and hand over the city to them. They said that, "We will deploy. We do not hand
over." Everyday, more than hundred people were killed in 2002 riots in Gujarat. And they were mute spectators at that time.
When people were arrested under TADA and POTA, the Supreme Court has given a verdict that it was a wrong arrest, those
people were wrongly arrested and those people should be released. That was the Report of the Review Committee. I am asking
the Chief Minister of Gujarat about the number of years lost when these people had been kept behind the bars. All these innocent
people belong to minority community. Why had the police arrested those people who were not involved in any kind of crime?
What was the reason? Is it simply because they were Muslims? Is it simply they were given an order by the State Government?
...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing should be recorded. Anything said without my permission should not go on record.
(Interruptions) €/ *

SHRI MADHUSUDAN MISTRY : Sir, innocent people should not spend their precious life behind bars simply because of the
whims of the police establishment itself and simply because the State Government wants to prove that they are champions of
only one section of the society aju211nd not of the other.

They claim that they protect the interests of five crores of people. But they are adopting a divisive approach. I demand that
against the States which have failed to curtain or failed to arrest the violence against the minorities in this country, we have to
have some kind of provision in the Constitution, like articles 355 and 356, by which they should be asked to report these
incidents immediately to the Union Government here and if they fail to do so they should not be there at

* Not recorded.

the first place and they should be dismissed. I also demand that necessary Constitutional Amendment should be brought in and
very stringent measures be taken by the Government in order to protect the minorities throughout the country. Thank you.

SHRI P.C. THOMAS (MUVATTUPUZHA): Will it be possible for us to lay the speeches on the Table of the House?
MR. DEPUTY-SPEAKER: Yes, you can lay it on the Table of the House.
Those hon. Members who want to lay their written speeches can do so.

...(Interruptions)

SHRI V. RADHAKRISHNAN (CHIRAYINKIL): I have a very serious point of order or objection. At 3:30 we have to take up Private
Members' Business. This is the only day allotted for the PrivateMembers.

MR. DEPUTY-SPEAKER: We will take up Private Members' Business at 3:30 p.m.



Ol. 39 sl Acd (FFcT) | Felcy, sz el off eaeca smart of Bri fAwr ue aat smer 6 8, as fAwwr sart Sur Bt vovan sii sravsT & e
feroc oot fawer 3| sea b et of FEonf¥disr & fer oft wusEice WA B swrEla @ Iorbt enffie Fadgar b men # Iorbt s siiE APl B FHzewr
@l Alllere iR Yol b 2| Afdbet Bogadiel B 3MIsNS 6l B @le &1 SA-S51A P14, AYSRIe oifesai & arsaa gidl act srefl) orre At asis it
& wuswice B 3 sol ARDRT Bl 313t 2ol b qic oft 424 zifdemer Jolerol & SiRe Rl Adfdemer B Yo 3 Agper ok B SIS °RN i a6
Rerfer 3tz off uve 21 AP @ At crazen eptforler 3| Afdbor sAP aic off Sor 3 Voft aeams ae & & BRI scuiEad FAGRI U6l U Bl 3R
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3reudet 9 &Y, il G5B AT AU6Al Sl S5z ot Bog &bl Siret &I 2811 B (AAesT)

MR. DEPUTY-SPEAKER: Now, it is 3:30, we have to take up Private Members' Business.
..(Interruptions)

SHRI GURUDAS DASGUPTA : What will happen to this Discussion? We have been waiting. a€| (Interruptions) 1 understand your
point. ...(Interruptions)

MR. DEPUTY-SPEAKER: We will have to take up Private Members' Business at 3:30 p.m.
...(Interruptions)

JUIERIST ABNGA A ¥ 9 Acol Dl aam IRT &7

off SAog, gIIG AT (FHRWR) & #8le, Yrde Haf RSOt @1 3t asri s 3l 21 aaf @ wiféey fsr s

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): We would like this Discussion to be continued. Private Members'
Business can be taken up on some other day as it is done in Rajya Sabha. ...(Interruptions) We can take it up on any other day.

JureAgl HBIGA : cal 3 Aonl¥et Bt 3w 2 7 s aat o &l wifese) 3 s [MSOffice22)

SHRI KINJARAPU YERRANNAIDU (SRIKAKULAM): Sir today is the Private Members' Business. It should be taken up .
...(Interruptions)

off dl.u=1. srgdl (vee): 3ur<el A8k, Ysde dvat oot asa férm smesn?

MR. DEPUTY-SPEAKER: Now I have announced my decision.



...(Interruptions)

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, I have to make a submission. They will try to bring a legislation after the
conclusion of this Discussion under Rule 193. In the Agenda which is distributed today, there is no Government Business after
the Private Members' Business. So, no Government Business can be brought in after this discussion. Their usual practice is to
bring in the Government Business at untimely hour and that too not included in the Agenda. a€! (Interruptions)

JUIERAST ALIGA: H B13A Dl 2RI Aot Mg 3mu Ao S
MD. SALIM : Sir, there should not be any Government Business after this discussion. ...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : They have two Ordinances which have to be replaced. The Government can reissue the
Ordinances. ...(Interruptions)

JUIERALT ABIGA: IRIPWol Sff, 3ma do S,

SHRI VARKALA RADHAKRISHNAN : Now, they have issued the Ordinances on 13 October, 2008 and after that they have called

the House to meet on 17! October, 2008. ...(Interruptions) So, after issuing notice, it is quite improper to issue Ordinances. In
the instant case, the Lok Sabha is still alive without being prorogued. The House is kept alive for three months and it will be like
that till December, 2008. ...(Interruptions)

off crgavt RBis (36P16): yrde dwa! [ser 3 et cEacd u2 adf skl ... (xaumse)
G IDR TIEAcA B di¥ 3 fiar ol ... (wrawme)
foret Jieqreren 31 I Jicfl caen IR rRY Jiquert 3 I Il (Off uael AR &@er): Ul sl el fiar o=l 81 28! 2. (cuau)

SHRI VARKALA RADHAKRISHNAN : This continuation of the House alive has deprived the rights of the Members to have a
regular Session, viz.,, Monsoon Session and Winter Session, at the proper time. ...(Interruptions) Their intention is to prevent a
substantive motion coming against them. ...(Interruptions) They want to continue as the continuation of the Confidence Motion
Session without being prorogued. ...(Interruptions) They will usually prorogue the Rajya Sabha. ...(Interruptions) It is
unprecedented. ...(Interruptions)

MR. DEPUTY-SPEAKER: Please sit down. Let me take the sense of the House.
...(Interruptions)
SHRI LAKSHMAN SINGH : Why are we not discussing the Private Members' Business. ...(Interruptions)

SHRI KINJARAPU YERRANNAIDU: Sir, today is the Private Members' Business. So, first we will complete the Private Members'
Business till 6 o'clock. Then, we will continue this discussion till 8 o' clock. ...(Interruptions)

SHRI PAWAN KUMAR BANSAL: Sir, on very many occasions we have done it in the past. ....(Interruptions)

off 13 guret Ared (Ucolr): ukegl ALlG, A& fAue aga Agcayul &) 3t AT 91 Sict 381 & 3l $31 U2 adl aE s

MR. DEPUTY-SPEKER: Please sit down. The Minister of Home Affairs wants to say something. Please listen to him.
...(Interruptions)

SHRI VARKALA RADHAKRISHNAN: Sir, it is really shameful. ...(Interruptions)

SHRI SHIVRAJ V. PATIL: Sir, we are discussing a very important issue. ...(Interruptions)

MR. DEPUTY-SPEAKER: Please listen to the hon. Minister of Home Affairs. He is on his legs.
...(Interruptions)

SHRI SHIVRAJ V. PATIL: Sir, my submission is that this is a very important issue and this has relevance to the unity and integrity
of our country. If they have their say and express their views, it will be very useful for the Government, for the people and all of
us to decide as to how we should conduct in this matter.[a23;

Moreover, this is not an issue which is brought before the House by the Government. This is a Private Member's issue. Shri
Basu Deb Acharia is not a Member of the Government. He is a Private Member. ...(Interruptions) So, in a way, it is the Private



Member's business. My submission is that we do understand that the Private Members do have a right to express their views on
the Resolutions or can move the Bills. But this can be done on any other day as we have been doing it. Now, this issue that we
are discussing is very important. If we are discussing it, my submission is that it should not be discontinued. It should be
continued. The Private Members' Business can be taken up any other day fixed by

yourself. The procedure can be decided by your goodself or by the House. It appears that the consensus is that we should
continue with this discussion.

MR. DEPUTY-SPEAKER: Thank you. Has anyone any objection to this?

SOME HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: Now, we will continue the discussion under Rule 193,
...(Interruptions)

Iurenel ABNGA | YEde ez RAsoiA slase era o[ BidE, 328 o omr @) orn smes,

SHRI RUPCHAND PAL (HOOGHLY): That is all right. Today, let us complete the Discussion under Rule 193. But beyond that,
there should not be any Government business.

MR. DEPUTY-SPEAKER: That is all right.
...(Interruptions)

FUIEAGT ALIGR : slaze <R Sl & BIchl, ot @l ¥ [sela & aeie ysde dsar [Aspla rn smesn) sirst as Bememwer sise Fa 193 & ofécsy,
BRI |

SHRI B. VINOD KUMAR ( HANAMKONDA): Sir, today, the Private Members' Resolution is there for discussion....(Interruptions)

SHRI KINJARAPU YERRANNAIDU: Sir, will the Agenda for the Private Members' Business be the same for the next day? Please
clarify this. ...(Interruptions) Will the same Agenda continue or not?

MR. DEPUTY-SPEAKER: It will continue. The same subject will continue.
Now, Prof. Ram Gopal Yadav to continue his speech.

Q1. I 3Nuret Ared @ Az Ascaqul fAwer 2 o1 B vesen 3l srdsar A SIs1 g3l &) S AR a3 dlel 38 A aa off eendR sifedal 381 Afdbel aiG
Ji @16 aal Sl did A g 81 JAbl IS B et i Gl Pe g3 AT G9l b o3 B2l I g3 s Aolellg 31D A sdN b s sAR BRI O
Asaamoloftr el 218t A8 gw & SIa o[oRK 3 Skl Selikb I Tl @l SICIRIL Sf 28T 2 dl Al U2 Bien Ssaardz uz 3iiz @¢ sre A sr e 3iie el 3 axd &
aa oft as Fune o i s wsomg a3 3 e orn &) Sra-Sia 20 S91 3 Yol Mol DY aF & ad-d ANSIRRD ifepel 3odg ot @I 32t o
8ol & fere asolST @t ot ol il 3olepl 3cdlsol w0l T ol Wl &) doerwict 3 St P& g3 ag ART gorn of S #7L el g3 o ot
U Aoloill G diel 33 & <l Rl ol a1 o fb aal @ oo gan & o1l cllsil @l 7 dle ol alsdl & & S 3 ofel of el @2 & b 7 au ot
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BIsal & fom fiaer & iz asi aria & a1 sien 32 i & 100-100 a2 ve 2 Siet &3 s &, clisll @ fier sten e Sier 3 sffsar-22al @1 oft a fiar
Sietl e o1 enn 3tz 2l eiler ariBis dlstel &l awmicr w2 78 & iz ws 28 & [ & 331 w2 ord & [r24)

AEIGRT, S F[GRKT o Uil aean g3, qa GAR AHIcID YRl B a6l & IRRWI B Dol UST 5 o6l JsrET @I ulctl oidl fasen i sorRT ymon
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US 261 3| UG 91 dc SN, ¢¢ SIUST, SISl 31U DA MBI TSI DI A Y Dol A &) 3 Yeoll dieedl & [ 3mU It b 1z wIPN? game o &
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15.41 hrs. (Shri Giridhar Gamang jn the Chair)
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@l of wal I a1 [l u 31 3R 3orpT D & 3 &, Al 368 yrfse @at bl ifder b sl &) apoilea 3t oft 26 gam &) srcuizzrD! @I sel Sit
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SHRI S.K. KHARVENTHAN (PALANI): Sir, I am thanking for giving me this opportunity to participate on the discussion initiated
by our Senior Member Shri Basu Deb Acharya under Rule 193 about the attack on minorities in our country.

From the date of inception, the BJP and their alliance partners are continuously opposing the minorities in the country and
attacking them also. Particularly Vishwa Hindu Parishad, Bajrang Dal and Hindu Jagarana Samukhya are aiming to remove all
minorities from this country. Recent attack against Christians in Orissa is also one of the worst incidents happened in this
country. In Kandhmal nearly 36 people died, 315 villages affected, 15,000 people were forced to live in relief camps, 3269

houses were burnt and 154 churches were damaged. Attacks on Christians are continuing till date.

I want to bring certain facts about the incidents happened in this country. From 2001 to 2007 in Madhya Pradesh, 14
occurrences took place, 6 were killed, Gujarat 12 occurrences took place, 54 persons were killed, Rajasthan 7 occurrences took
place and 3 were killed, and in Uttar Pradesh 16 occurrences were held 15 were killed. Very recently, Karnataka State also joined

in this row. In Mangalore Town, Dakshina Kannada, Bangalore and Udupi District nearly 14 Churches were attacked.

For the past several years, the Vishwa Hindu Parishad and its associates have targeted Christians in Orissa. They are in a
minority, they are having only 2.44% of the State's total population. We cannot forget the incident happened during 1999 when
Bajrang Dal activists burnt to death the Australian Missionary Graham Strains and his sons. The Vishwa Hindu Parishad is

claiming that the

* Speech was laid on the Table.

Christian Missionaries are forcibly converting Hindus to Christianity. There is no evidence to it. It is totally false. "Freedom of
conscience and the right freely to profess, participate and propagate religion" is guaranteed as Fundamental right in Article 25 of
the Indian Constitution. It can't be opposed by VHP people and others. Furthermore, we can't forget the service rendered by
Christian Missionary in this country in the field of Education and Health. Irish Priests and Nuns visited Hilly and remote areas and
educated the downtrodden children and treated leprosy patients. At any point of time, they have not tried to convert any Hindu

to Christianity. Now they are targeted by these communal forces.

The present Governments in Orissa, Karnataka and Madhya Pradesh are not able to handle this issue efficiently and
properly. They are not able to control these illegal activities. Our Hon. Prime Minister Dr. Manmohan Singh has described this
incident as a "shame on the nation". We cannot ignore these incidents as it is an attack not only on Christians but it is also an

attack on whole Indian society. We must take steps to protect all the people in this country.

With these words, I am concluding my speech.



SHRI P.C. THOMAS (MUVATTUPUZHA): Sir, Violence on Christian Community in Kandhamal District erupted during December
2007 just prior to the Christmas day. While some villagers were preparing for next day's celebrations by decorating the church
premises some people who came armed attacked them. But this seems to be a planned one, because in more than ten locations
there were attacks at the same time. The attack continued for three days consecutively. About one hundred churches or prayer
halls were destroyed or damaged, hundreds of houses of Christians were burnt, several convents, and other institutions of
Christians were destroyed or damaged. Five people died and hundred of Christians were injured. The State Government failed to
take proper timely action against the assailants and miscreants. The poor Christians were thereafter living under threat and fear.
The Assailants were some fanatic Hindu group. They continued to intimidate Christians and were forcing them to convert to
Hindu religion.

I had visited several places of attack in January 2008 and had a direct study of the incidents which occurred in December 2007.
The Central Government also failed to protect the minorities and to assure them confidence.

The recent events started on 23-8-2008 when Vishwa Hindu Parishad Leader Swamy Laxmanandnada Saraswathi, a Hindu
religious leader was brutally killed by some unknown persons who came to his residence with guns and shot him to death.

Though a naxal group has publically declared that they killed Swamiji, the authorities could not arrest them or take proper action
on this brutal murder.

Some extremist Hindu leaders accused that Christians were responsible for killing Swamiji. They took lead to thrash
unprecedented violence on Christians.

* Speech was laid on the Table.

About seventy Christians are said to have been brutally killed in the onslaught on Christians from 23-8-2008 till now. The
situation is still not normal. Churches, prayer halls, houses and institutions of Christians have been destroyed and set to fire in
hundreds. More than 40,000 christians had to flee into forests and other areas. Many of them now in relief camps.

When I visited a relief camp on October 1 2008, I was told by one Ravindra Pradhan of Rupa Gaon in Khandamal District, that his
brother Roshan Lal(35) was burnt alive on 24.8.08 in his house, though he was a physically disabled person and could not run
away. As police did not arrest the assailants though their names were given, Sri Ravindra Pradhan sent a registered complaint to
the local police station at Thikabali. It was returned with an endorsement 'refused to accept'. This clearly shows the neglect of the
police and gross inaction of the State Government.

A nun was raped. Many girls were raped. Priests, nuns and pastors of Christian churches were brutally manhandled.

The assailants are not being dealt with as per law. Many local Hindu extremists and leaders were not arrested and when crimes
were continuously pursued by them on Chrisitans.

This cannot be considered as a law and order problem alone. It is a massacre of minorities and onslaught of human rights.

The Central Government has also failed to protect minorities. The attack has spread to other places and to some other States
also. In Karnataka the repeat has taken place in a horrifying manner where also churches and chrisitans have been brutally
attacked. In Madhya Pradesh also it has happened to some extent.

Minorities Commission should be given more powers so that they can act. But though they have visited and tried to act, their
recommendations are only taken as suggestions.

The Hon'ble Prime Minister should visit Orissa. A team from members of Parliament should also be sent. The Government of
India should act on the recommendations of Human Rights Commission and Minorities Commission. If the State Government is
unable to maintain law and order, the Centre should act under Article 356 of the Constitution.

Peace efforts also should take place in Khandamla District. The affected people should be compensated. The condition of the poor
Christians in government relief camps are deplorable. The Government of India and the State Government of Orissa should allow
N.G.Os to help their brethren in Khandamal riots. Rehabilitation of the affected, mending of churches and institutions and



building confidence for the victims are to be done.

The violence on minorities has brought shame to our nation. World Leaders including the Pope(Vatican) have condemned the
violence. Our Hon'ble Prime Minister who went to France for talks with French authorities on nuclear treaty had to face unpleasant
questions from the President of France who is also Chairman of European Council (Body of European Union). India, with long
history of good culture, tolerance and respect for all religions has been put to a low stature. Hindu religion which is known for
tolerance and respect for other religions is not to be blamed.

It is only some extremists and their groups who are maligning the name of India by the inhuman manner in which Christians, a
religion minority of India is being attacked and killed.

The Government of India should rise to the occasion and save the honour of this great nation.
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SHRI B. MAHTAB (CUTTACK): Mr. Chairman, Sir, the whole country appreciates the secular fundamentals of the people who
framed our Constitution and while framing of our Constitution number of debates actually educate us as to what is our hoary past
and how our freedom struggle started throughout the foreign yolk and how we inculcated a sense of brotherhood. But this
country achieved Independence at a time when two communities were catching each other's throat. Communal tension in this
country is nothing new. But there are places in this country where repeated tensions have prevailed. We as Oriyas have taken
pride that Orissa has been comparatively free from communal tensions for the last five or six decades. [k30]

When I stand here to speak on a resolution or on a topic which has not only hurt the people of this country and abroad but has
grievously hurt us all because Orissa has become a cradle for the last two months of communal and ethnic violence. We accept it.
We accept it with a grievous heart and we accept it with full responsibility. When I see the empty chairs in this House, I can only
express my anguish at the manner in which some Members raised it today in the afternoon, and did not think it fit to hear what
we, as BJD Members and representatives of Orissa, have to say in regard to the situation that has ashamed us.

Two incidents have occurred. One in December, 2007 and another in August, 2008. There is a gap in-between of seven-and-a-
half months. Today when I am discussing about these two incidents, I will be sitting here also to hear the Home Minister's
response. I admire him for very many reasons, but one reason I want to express here is that he is a person who does not believe
in shifting the goalpost when the game is on, but we have heard a number of people on my left who have a tendency of shifting
their goalpost and they think that it is politics.

The responsibility of an elected Government need not be told to a person like Shri Naveen Patnaik who is heading Orissa
Government. During his tenure of eight-and-a-half years, these are the two single incidents. Since 2000 till December, 2007 and
from January till mid of August, Orissa has witnessed peace and tranquillity much better in comparison to other States of this



country. The law and order situation in Orissa is much better than in other nearby States. But I also admit that these two
incidents have alerted us, alerted the Government of Orissa and even alerted the Government of India, to prepare itself for such
occurrences because these are engineered by a specific type of persons who do it for a specific purpose. Here, the administration
has to play a greater role together. There is no doubt that responsibility can be shifted to the State Government, but Central
Government also has certain responsibility.

This incident occurred on 23 August when Swami Lakshmananda, a person who is above 80 years of age, had been
working with the Kondh tribals and Pana Scheduled Castes. He has been there for the last 40 to 45 years. He did not land there
five years back or ten years back.[ss31)

He has been working with them for the last five decades.

The manner in which that murder took place -- along with four others -- clearly indicates the swiftness of Maoists. The group,
which entered the ashram -- which is a kanya ashram and a parent of a girl was also killed -- came swiftly, and murdered and
butchered. Some persons were hacked, and I need not explain what other things occurred on that night. It need not be. But
heinous things accurred during that night, and within a span of 90 minutes they swiftly evaporated. They came with automatic
guns and ultra-modern ammunitions. Some of them have been arrested, and others have been apprehended. After about 21 to
30 days, a Maoist comes out on audio-visual media and in print media and claims that they have done it. Slowly, the pattern is
getting clearer.

Many things have not been reported in the media. I would not blame the media because media has reported all that has been fed
to them. Some of them have gone to the place, but there is a limitation. They could meet only those persons who were
approachable. Many people do not say it, but this is a place or district that is far away from the Capital and from the urban areas.
It is a densely forested district. Someone was asking this question. It was said that : "Why you are not able to do it in Orissa if it
could happen in UP? We could control riot in two hours' time." You have an experience of last six decades to deal with riots, but
we do not have the same. You have mastered that technique, but we have not done it. It is a densely forested area. The villages
constitute of hardly 50 houses or 100 houses, and the distance between one village and another village is not less than 5 to 10
kms. They are scattered and little communication and road facility is there.

What happened on 23 night? Frantically, the Chief Minister asked for Central Forces, and the Central Forces arrived on the 271,

SHRI SHIVRAJ V. PATIL : No, Sir. This is the point that the State Government has been making. We have not blamed the State
Government for anything. But in order to say that as to why they have not been able to control the situation, this is what they are
saying. When I talked to the Chief Minister on telephone, he said that : "Give me four battalions", and we did give him 11
battalions.

SHRI B. MAHTAB : But the date on which ...(Interruptions)

SHRI SHIVRAJ V. PATIL : Initially, he had asked for four battalions, and we have given him 11 battalions. Further, we have air-
lifted the battalions. We have withdrawn because we did not have the forces from the international borders, and we have given it.
It is not necessary to discuss this issue. But in order to say that as to why they have not been able to control it, if they are saying
it, then it is his thought. ...(Interruptions)

SHRI B. MAHTAB : I understand your predicament. This country is very large.[r321

A number of things are happening in different parts of the country. I understand your predicament, Sir. But this House should
also understand the situation that is there on the ground.

This murder took place on 23rd night. A number of districts in Orissa, as the whole House is aware, are Maoist-infested. That has
to be looked into. Here, a new situation cropped up. You cannot put Police in every village, in every Sub-Divisional headquarters.
Immediate deployment was necessary; helicopter was sought. When did the helicopter arrive? We instantly wanted it; I

understand that the helicopter was required on 25th,
SHRI SHIVRAJ V. PATIL: You did not want it; we have given it to you.
SHRI B. MAHTAB: That was required; what you are saying is not true.

SHRI SHIVRAJ V. PATIL: I mean, it is not necessary that you should go on to those points. That is not the correct line to take.
You did not ask for you did not use the helicopters which we had given to you.

SHRI B. MAHTAB : That is not true. Those helicopters arrived on 27“‘; we needed them on 25 because a large number of trees



were cut and the roads were blocked; that is why, helicopters were required. But the helicopters and most of the other things

arrived on 27, By that time, our Police forces, our Administration had cleared the roads and already they were moving into the
interior.

MR. CHAIRMAN : Please conclude your speech.

SHRI B. MAHTAB : Do you want me to conclude? I have not started yet.
MR. CHAIRMAN: You have already taken 15 minutes.

SHRI B. MAHTAB : What do you want me to say then?

MR. CHAIRMAN: You have already taken 15 minutes.

SHRI B. MAHTAB: I should be allowed to complete my speech.

MR. CHAIRMAN: You have started your speech around 4.20 p.m. Please conclude your speech within the next two or three
minutes.

SHRI B. MAHTAB : This is one aspect. For record, I would say that there are 2,400 sparsely distributed villages in that single
district and everybody should be aware of this fact. When we say that it is a communal clash, you must know that Orissa has 30
districts, and Christians are not confined to that district alone. There is a large concentration of Christians in Sundergarh and
Rayagada, but not a single incident has occurred earlier nor has it happened even in 2008. Why? Then, why did it happen in
Kandamal? That is a question which needs to be contemplated and which needs to be inquired into. Three or four days back, I
had raised that issue in this House. How much of foreign money is coming?

SHRI GIRIDHAR GAMANG (KORAPUT): Mr. Mahtab, can you yield for a minute?

SHRI B. MAHTAB : I am not yielding. You can participate when your turn comes because the Chair is asking me to conclude my
speech.

SHRI GIRIDHAR GAMANG: I will reply to it later.
SHRI B. MAHTAB: Rayagada is represented by Shri Gamang and Sundergarh is represented by Shri Jual Oram.

Why did it happen in Kandamal? It is because Kandamal has a history of past 200 years. It is not a simple thing which we can
discuss for four hours, go home and have a good sleep. It dates back to the colonial period. The dispute is not only relating to
religion, the dispute is relating to land, the dispute is relating to economic unevenness, the dispute is relating to marketing of
agricultural produce and forest produce, the dispute is relating to social recognition. There are a number of disputes. I would say,
for you, Mr. Chairman, to ponder over, why this has happened just eight or ten months before the elections. [331In 1944, for
more than seven months, communal tension and ethnic clashes continued when we had a non-Congress Government in Orissa
and a Congress Government here in Delhi. The same thing has happened now just a year before the Parliamentary election. Is
there any link in between? Is there any link between 1994 clashes and 2008 clashes? If there is any link, that link is Congress.
The link is not BIP; the link is not Bajrang Dal, as some Members want to portray, the link is Congress. This is my allegation.
These clashes are occurring for political reasons. The disturbing dimension is the Maoists have come in. That is disturbing us.

Historically, the tribal citizens living in the Central part of India have been neglected. There is competition to take that space. Mr.
Avanikant Borat, a prominent CPI Leader had tried his best to at least organise the people in that area so that he could work
there. But he failed. He failed because there was competition between the missionaries that were going into that area. We had
Christian missionaries; we had Hindu missionaries; and now we have Maoist missionaries. Can the political system, political
leadership prevail upon that District? It has failed in some parts of Jharkhand? That is our concern. That is raising a lot of
questions.

I would say that providing companies of CRPF, building up forces, will happen. That is necessary and that is being done. The
Orissa Government has announced a special package for the District. Special courts have been established. Fast-track court has
been established. The process of Judicial Inquiry has already started. A retired Judge of Orissa High Court is already on the job.
But when wrong things, false and fabricated things are stated day in and day out, it is necessary to clarify certain things. One
such thing is about this alleged nun rape case.

What is the allegation she made in the FIR? She has categorically stated that only one person was there. But repeatedly a number
of hon. Members in this House have stated that it was a gang rape. The FIR says that it was one person. Later on she comes



before the media and says that a number of others were spectators. That is not there in the FIR. We are supposed to be
lawmakers. What is clearly demonstrated in the Evidence Act? These are technicalities but they need to be explained. When a
medical examination takes place, is it a public document? When can it be published and who has the authority to publish it?[kmr34

Accused persons have been arrested but they have to be identified. She comes out and tells that she does not have faith in
the administration of the State Government. But the Apex court, the Supreme Court of India has categorically stated, unlike in
some other cases the Supreme Court has categorically stated in this case, that there is no case for CBI inquiry.

The hon. Minister is not here but he is a Member of the House. He was the first person, Shri Ram Vilas Paswan, to come out with
a statement saying impose Article 356 and dismiss Shri Naveen Patnaik's Government. Some other Members also supported him
with a chorus. I would not say that subsequently the persons who wanted to impose Article 356 developed cold feet but what has
happened later on. What best could have been done has been done for bringing peace and tranquillity in Orissa.

I am reminded of Pandit Jawahar Lal Nehru's short note which was circulated 50 years ago to different State Governments. It was
in October 1958 when Jawahar Lal Nehru wrote explaining what India's policies towards the tribals should be. He urged the tribal
rights in land and forest be protected. The tribal art and culture be respected and renewed and that the tribals themselves be
involved in their own administration. I would quote him. He said:

"We should avoid introducing too many outsiders into tribal territory and that the Government's schemes in tribal
areas work through and not in rivalry to their own social and cultural institutions."

Nehru had said that people should develop along the lines of their own genius and we should avoid imposing anything on
them. That was Jawahar Lal Nehru 50 years ago. That prescription prompted the then Congress Government of Orissa to prepare
a Freedom of Religion Law. The Bill was introduced and later enacted in 1967 but it went up to the Apex Court and was
consented to. Subsequently the Act came into force. The rules were framed in 1989 and the catch is, the Chief Minister who
initiated that rule was removed immediately.

The main crux of the problem here is conversion. It is conversion that is actually exploding the situation. Land Dispute
(Recognition of Rights), getting education, all is there. But I am eager to express here Christianity is nothing new for us. We have
seen Christianity much-much before the Europeans saw. We have seen Christianity two thousand years ago just hundred years
after Christ. We have respected them, believed them and also in a way it has existed with harmony. It is only in recent
times...(Interruptions) 1 am just concluding.[r3s]

MR. CHAIRMAN : Please sit down. You have already taken 25 minutes.

SHRI B. MAHTAB (CUTTACK): I am concluding. It is only in recent times that one section in Christianity has cornered notoriety
and annoyance when conversion takes place. What does Swami Vivekananda has said? Long back, he had said that those who are
born Christians should become good Christians; those who are born Muslims should become good Muslims and those who are
born Hindus should also become good Hindus. I am proud to be a Hindu and I respect other religions and in Orissa we respect
all religions as Orissa's religion is Jagannath cult.



* Laid on the Table.

SHRI C.K. CHANDRAPPAN (TRICHUR): Sir, we are discussing a very important subject, a problem that will affect the future of
our secularism, democracy and social progress. I am very happy as it was raised by our colleague, Shri Basu Deb Acharia and it
gives us an opportunity to discuss this problem. Mr. Mahtab concluded by saying that born Hindus should remain good Hindus
and born Muslims should remain good Muslims. He was quoting Swami Vivekananda. So the point he was trying to highlight is
conversion. That was the bone of contention for creating this situation. I think it is intolerance which is the main thing. In this
country, there are Christians, there are Muslims and there are Hindus. If you want to see an example how they can live
peacefully, an example of Kerala may be cited. We have big minority of Muslims, big minority of Christians and Hindus are also
there but comparatively there is peace. It is a State not known for communal disharmony. It was possible because there in that
State certain realities were accepted. The contributions made by Christians in the field of education, journalism, printing
technology, health, etc. all these are accepted by everyone.

As a matter of fact, conversions will take place, otherwise how other religions will flourish here. You cannot say that born
Christians will be here. This is a religion which came later and naturally many people joined that religion. I think we should take
an approach that various religions are prescribing a path to God. Every religion is claiming that they are doing so and all religions
believe in the same God. Therefore, Vivekananda said that we are all brothers.[R36]

Whichever religion one may belong to, they are all brothers. If this dictum of Swami Vivekananda was remembered, then
probably all these things could have been avoided.

Sir, we were in Orissa just after the riots took place there. I must say that my friend Shri Gurudas Dasgupta, Shri Suresh Kurup
were also there. We were prevented by the Orissa Government to go there, while they allowed persons like Shri Pravin Togadia
to go there and make fire-spitting venomous speeches. This is not the way that things should have happened. We did not go
there to incite communalism. We went there to see was happening; we went there to see what little effort we could make for
creating communal harmony. But we were prevented, on the other hand, worse communal elements were allowed to go there.
That was not a good method of administration...(Interruptions)

Sir, we were reading newspaper reports about the visit of the Chief Minister those days to Kandhmal. He went to the Ashram of
the Swami who was killed. I do not have any problem. He could go there. He was praising the services of the Swami and also
offered relief to the victims of that riot or whatever that happened there. But the Chief Minister failed to show the same sympathy
to the people who were living in nine refugee camps...(Interruptions)

SHRI B. MAHTAB : He went to the relief camps...(Interruptions)



SHRI C.K. CHANDRAPPAN : I was not disturbing you. This is the problem...(Interruptions) This is a very uncultured way of
saying things...(Interruptions)

MR. CHAIRMAN : Nothing will go on record except the speech of Shri Chandrappan.
(Interruptions)* 3€;
MR. CHAIRMAN: Shri Mehtab, please take your seat.

Shri Chandrappan, please address the Chair.

* Not recorded.

SHRI C.K. CHANDRAPPAN : The Chief Minister did not show the same concern and same sympathy to those to the extent he
should have...(Interruptions) Please allow me to complete my speech...(Interruptions)

SHRI B. MAHTAB : What did Sister Nirmala say? ...(Inferruptions)
SHRI C.K. CHANDRAPPAN : I am not speaking on what she said. I am speaking my experience here...(Interruptions)
MR. CHAIRMAN: Please address the Chair.
...(Interruptions)
SHRI C.K. CHANDRAPPAN : Sir, what can I do when they all are shouting?...(Interruptions)
MR. CHAIRMAN: You please address the Chair.

SHRI C.K. CHANDRAPPAN : What happened was that the Government of Orissa failed in its responsibility to give protection to
the people who were suffering...(Interruptions) Thousands of people, it was reported, something more than 40,000 people were
strayed into the forest...(Interruptions) Though we were prevented by the State Government from going to Kandhmal, we met

people who scraped through the forest and settled in YMCA, Bhubneswar, the first camp that was opened for the refugees there.
R37

So, we met them in the camp at Bhubhaneshwar. ...(Interruptions)
MR. CHAIRMAN: Please address the Chair, Shri Chandrappan.

SHRI C.K. CHANDRAPPAN : Sir, they are trying to correct me as they want. How can that happen? The inmates of that camp
were telling how brutal was the atrocities perpetrated on them and how people who became victims of the atrocities of Bajrang
Dal were not helped by the Government. This is a very peculiar situation that created a strife in the State. I must say that when
these things were happening there and people were so helpless, the Home Minister never reached there with a sense of urgency
that it required. You might have reached there but you reached much later. I do not know how the Minister of State for Home
Affairs who visited there was not allowed. ...(Interruptions)

SHRI TATHAGATA SATPATHY (DHENKANAL): His helicopter did not come....(Interruptions)

SHRI C.K. CHANDRAPPAN : I do not know these technicalities. But the Union Minister of State for Home Affairs was not
allowed....(Interruptions)

MR. CHAIRMAN: No cross talking. Nothing will go on record except the speech of Shri Chandrappan.
(Interruptions) G€/*

SHRI C.K. CHANDRAPPAN : The problem is that the Union Minister of State for Home Affairs should have behaved more
responsibly. If the helicopter was late as they are saying.....(Interruptions)



MR. CHAIRMAN: Shri Chandrappan, please address the Chair.

SHRI C.K. CHANDRAPPAN : Whatever it is, in our opinion, the picture he depicted there was a picture of helplessness. It did not
instill any kind of confidence in the people who were victims of the attack. I must say about the genesis of it. On the eve of
elections, there are elements in the country who are trying to incite certain feelings in the people. Sometimes, it may be
communalism and sometimes, it may be regionalism. They create passions, a mad situation and riots and then they try to benefit
from these things.

You can see, in Maharashtra, an off-shoot of Shiv Sena. It is trying to create a situation by which the country will set be on
fire. This is against the North Indians. The Shiv Sena started its innings under Bal Thackeray speaking against the South Indians.
By creating frenzy passion against South Indians, an organization was built. Now, against the North Indians, the nephew is
creating passion and he is trying to create a new empire, a new political force around him. Can this be allowed? This is inciting
regional sentiments. Similarly, anti-minority

* Not recorded.

feelings are incited. Sometimes, it is against Muslims and sometimes, it is against Christians. All these have a political
agenda. It is a political agenda of winning the elections after inciting the feelings of the people. This cannot be allowed. This will
endanger the national unity, secularism and national integration of [ussiour country.

This danger has to be faced squarely. Has the Centre the political will to do so?

I think there is an item in the Common Minimum Programme about which now-a-days nobody speaks so much. In the Common
Minimum Programme a Bill was promised to prevent communal incidents and for rehabilitation of the victims. A Bill was sent to
the Standing Committee on Home Affairs. I think it was processed. But, I think, it has not been introduced and passed. It is not
that there was no effort made. But for fulfilling that effort, the Home Ministry is not taking sufficient initiatives.

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Please understand that the Bill is in the Rajya Sabha. It has been
introduced and it had gone to the Standing Committee. So, the Bill need not be introduced again. It is in the Rajya Sabha.

SHRI C.K. CHANDRAPPAN : You are in the fifth year of your tenure.
SHRI SHIVRAJ V. PATIL: I have given it to the House. The House has to decide.

SHRI C.K. CHANDRAPPAN : That is where the political will comes. ...(Interruptions) If you want to get a legislation passed, you
can do it. We have seen it yesterday and the day before how you were steamrolling the legislature to get the legislation passed.
But, for this legislation, you need not have steamrolled the legislature. You could have brought it and we could have passed it.

It is a customary answer you are giving. As the Home Minister, seeing the situation in the country, how it is deteriorating and the
importance of the legislation, you should have taken more interest to see that it is passed in the Rajya Sabha and in the Lok
Sabha. That kind of initiative somehow is not forthcoming from you. That is what I am saying.

I would like to say one more point. After all we have to face the elections. Communal forces are trying to incite the people. Now,
will you give an assurance to this House that the Prime Minister will convene a Conference of the Chief Ministers and discuss this
problem and come with a national agenda approved by the Prime Minister and the Chief Ministers to ensure peace, tranquility,
communal harmony and see that the situation congenial for secularism and national unity will be created? I hope the Home
Minister will take this initiative to call such a meeting. ...(Interruptions)

SHRI SHIVRAJ V. PATIL: That has already been done.
SHRI C.K. CHANDRAPPAN : Are you referring to the National Integration Council meeting?

SHRI SHIVRAJ V. PATIL: Yes, The National Integration Council meeting has taken place. The Chief Ministers had attended it and
that Resolution has been passed.

SHRI C.K. CHANDRAPPAN : Is that enough?



SHRI SHIVRAJ V. PATIL: I do not know whether that is enough. But what you are suggesting has already been done. I am only
informing you that.

SHRI C.K. CHANDRAPPAN : To that extent it is good. I would like to tell the hon. Minister that more is required if the situation
has to be overcome. I hope the Government will act with more determination and see that these incidents do not take place so
much.

With these words, I thank you.
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It is impossible for me to reconcile myself to the idea of conversion after the style that goes on in India and
elsewhere today. It is an error which is perhaps the greatest impediment to world's progress toward peace. Why
should a Christian want to convert a Hindu to Christianity? Why he should not be satisfied if the Hindu is a good or
godly man."

THE MINISTER OF OVERSEAS INDIAN AFFAIRS AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI VAYALAR RAVI): That is
why, you killed him. ...(Interruptions)
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THE MINISTER OF PANCHAYATI RAJ AND MINISTER OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI MANI SHANKAR
AIYAR): Mr. Chairman, Sir, we were reminded by Shri Mahtab of a quotation by Shri Jawaharlal Nehru regarding how we should

treat the tribals all over the country and Central India in particular. As the Minister of Panchayati Raj, I am constrained to point
out that the legal provisions for this are to be found in an Act passed unanimously by this Parliament in 1996, namely the
Panchayat (Extension to Scheduled Areas) Act under which all these protections could be afforded. Unfortunately the
implementation of this Act in Orissa leaves a great deal to be desired.

Having said that, I would like to remind him of another quotation from Jawaharlal Nehru. It was in October, 1951, seven years
before the quotation that Shri Mahtab gave us where Jawaharlal Nehru, at the Ram Lila Ground on Gandhiji's birthday — a
definition to secularism, which, I do not think, has been bettered since then — said:

"If a man raises his hand against another in the name of religion, I shall fight him till the last breath of my life
whether from inside the Government or from outside."

If that is the litmus test of secularism, then we need to ask the Government of Orissa and, in particular, the Chief Minister of



Orissa whether he has lived up to this litmus test.

Sir, I have no doubt, as Shri Mahtab has no doubt, that Shri Naveen Patnaik means it when he says that he is secular in every
bone of his body and went on to add that not a single bone in his body is broken. But the bones of several others are broken and
what they need to be asked is whether the behaviour of the Government of Orissa matched up to the definition where Shri
Jawaharlal Nehru said: "If a man raises his hand against another in the name of religion, I shall fight hima€}"

SHRI B. MAHTAB (CUTTACK): Please ask the same question to Mr. Tarun Gogoi of Assam.
SHRI MANI SHANKAR AIYAR: All right. I think that has led me very well into the next point I wish to make.

Shri Mahtab refers to two incidents, one of December, 2007 and another incident of August, 2008. May I remind him that it was
not one incident of August, 2008 that we are talking about here? The incident that he has referred to is the brutal murder of a
Swami who needed to be respected and whose age needed to be respected. It is not that incident which this House is talking

about. It is all the incidents that followed the incident of 23 August. Nobody in this House supports the incident which

happened on 23" August. But what I am very disturbed about is that after a series of other incidents have taken place where at
least tens of thousands, and possibly hundreds of thousands, of people are affected, the reply given to us is that this is a historic
problem of 200 years. This is probably a historic problem of several thousands of years.

Sir, it was Mr. Mahtab himself who claimed that Orissa is a State of peace and tranquility and that nothing has happened except in
1994 and again in 2008.[R42]

r43]If that is so, then why is it that any kind of dispute, that might exist between sections of the population, with respect
to inequality or land has not caused all this. I think, ultimately, the truth came out when Shri Mahtab said, 'crux' and I quote his
words, "The crux of the issued€!" he said, "&€}is conversion".

So, we come back to whatever may be the history of the last two hundred years or more, whatever might be Shri Madhusudan
Das's contribution to saving the Puri Temple, whatever might be the heritage of Biju Patnaik in Orissa for the preservation of
secularism, when it came to the litmus test on the 23" of August and for the better parts of two months thereafter, that was the
test which the Government of Orissa failed and it failed because it is of the confused frame of mind on the specific question at the
crux of the issue which is conversions.

You cannot make conversions the excuse for mass murder, you cannot make conversions the excuse for mass disgracement of
human beings, you cannot make conversions the excuse for mass arson. The issue before the House today is the mass arson, the
mass murder and the mass displacement that has taken place in Orissa. What we ought to be addressing is those issues and not
whether our Constitution or laws made in 1989 and subsequently referred to conversions.

The Constitution of India to which Shri Mahtab, like all the rest of us, have sworn fealty at the time that we became Members of
this House, categorically permits people of any religion, including the Hindu religion, to propagate their religion and it is precisely
because there are Hindus who propagate their religion. In fact, the Rama Krishna Mission calls itself a mission and has no
hesitation in converting those who wish to become Hindus from some other religion into the Hindu religion, that, without
specifying which religion can propagate, it says every religion has a right to propagate.

When this propagation takes place, if State Governments introduce rules and regulations of the kind that has been referred
by the BJP gentleman, who has fled this House — which is a habit of theirs, they speak and then run away — let me remind them
that in Tamil Nadu, we had a similar law passed and it had to be withdrawn by exactly the same legislature that had brought it in.
It is absurd that a person's personal view on what is religion ought to be, has to be certified by a District Magistrate. Is the IAS or
the Pope going to decide whether you are a Catholic? This is absurd and it is because behind all this is a conspiracy to subvert
our Constitution, to prevent conversion by any religion into any religion that we have this kind of a trouble...(Interruptions) I am
not answering Mr. Swain.

SHRI KHARABELA SWAIN : Did he know about this conspiracy today? He did not know about it earlier. They are just planning it
now. He has stated that the BJP people have the habit of running away and he has the habit of just coming now and only
referring to one person. I have also said so many things. He should refer to me also. He will know what I have
spoken...(Interruptions)

SHRI MANI SHANKAR AIYAR: With your permission, I would like to say that it is a completely unwarranted interruption by a
gentleman who was speaking. I was watching him on Television and shocked, amazed at the kind of language he was using. I
have come here and my answer is as much to him as to Shri Mahtab...(Interruptions)



Sir, the critical question that is arisen over here is that if you have a mentality which says that there is something wrong in
attempting to propagate a religion and you provoke people into indulging in terrible actions and then seek to justify that by
saying that you are trying to prevent conversions, that is the mentality which has resulted in this terrible tragedy that has over
taken Kandhamal.

I am deeply sorry that the Government of Orissa felt fit to allow people who are provoking this kind of a thing, people, like Shri
Pravin Togadia, to wander in the area while placing difficulties or even stopping others from going in where they needed to go
in.

Will you please sit down?...(Interruptions)
MR. CHAIRMAN : Nothing will go in record except Shri Mani Shankar Aiyar.
(Interruptions) *a€;

MR. CHAIRMAN: Please take your seat Mr. Swain.

oft :fYr ofes? 3R2IZ & 1w HISRY, wsl uz werr &t DI woft ot &) 3 s A swRk waar g b Aot sorb mvT B ol Alar b A6 T G worer
& b 3 v Bogadmll & oK, ifderel B Ao B olkd, AGI D2 AASS b Fa Aldarer 3 aen forar & i b fba O Asmollid same el Far
JMiad 33 301 elleror @3 32 37...(Interruptions)

Sir, kindly tell him to sit down?...(Interruptions)
MR. CHAIRMAN: I am not allowing you Mr. Swain. Nothing will go in record except Shri Mani Shankar Aiyar.
(Interruptions) 5€; *
MR, CHAIRMAN: Please take your seat; I am not allowing you.
.(Interruptions)
MR. CHAIRMAN: How can you speak without the permission?
.(Interruptions)

* Not recorded.

MR. CHAIRMAN: This is not fair Mr. Swain. Nothing will go in record except Shri Mani Shankar Aiyar.
(Interruptions) *a€;

SHRI MANI SHANKAR AIYAR: To continue with the remarks that I was attempting to make, we were asked a very important
question by Shri Mahtab, which was: 'Can we not allow the political leadership to prevail?' In Orissa, we have an elected
Government. It was with the support of the people that Shri Naveen Patnaik became the Chief Minister, and then again became
the Chief Minister. So, which is the political leadership that is to prevail in Kandhamal? Is it to be the political leadership of Shri
Praveen Togadia? Or, is it to be the political leadership of Shri Naveen Patnaik? For long before he became the Chief Minister of
Orissa, he was a personal friend of mine and I have known that family since I was seven or eight years old. I have no doubt that
he is a secular person. If Shri Naveen Patnaik is, as he says, and as I believe him to be, a secular person, then why is it that a
secular individual running a secular Government failed the litmus test when it came up before him in the month of August?
Surely because there is not a link between 1994 and 2008 but because there is a link between you and Shri Kharabela Swain and
his people; that is where the disease comes from. I cannot believe that somebody like Shri Naveen Patnaik who went to the same
school as I did, who read the same prayers as I did, who sang the same songs as I did, could possibly be communal. But, if you
get into bed with a snake, the snake is likely to bite you. This communal bite has not come from within. It is not swayambhu. 1t
is the result of being politically dependent upon a group of people who are determined to wreck the nature of our
nation....(Interruptions)

Let me finish my argument. Why do I call this a communal virus? It is because the leader of Shri Kharabela Swain's Party, who is
regrettably not present in the House today — as he is the Leader of the Opposition; I am referring to Shri



* Not recorded.
L.K. Advani — has categorically stated that he sees no difference between rashtriyata and Bharatiyata and Hindutva.
SOME HON. MEMBERS: Right.

SHRI MANI SHANKAR AIYAR: I am glad that they are confirming this. So, on a much earlier occasion, he stated that it is not
enough for a Christian in India to call himself as an Indian Christian.[r44]

He really must call himself a Hindu Christian. I have also stated that it is not enough for a Muslim in India to regard himself as an
Indian Muslim. He said that he must call himself a Hindu Muslim. So, I then asked Mr. Advani a question, to which I still not
received an answer, that if an Indian Muslim is a Hindu Muslim and if an Indian Christian is a Hindu Christian, then please tell
me, are you a Hindu or a Hindu Hindu. It is this inability to distinguish between a nation that is based upon a religiona€;
(Interruptions)

MR, CHAIRMAN : Shri Swain, please take your seat.
.(Interruptions)
SHRI KHARABELA SWAIN : Shri Hannan Mollah, have you heard Shri Advani saying like that? ...(Interruptions)
MR. CHAIRMAN: Please take your seat.
Nothing will go on record except what Shri Mani Shankar Aiyar says.
(Interruptions) 3€;*
MR. CHAIRMAN: Please take your seat.

.(Interruptions)

* Not recorded.

SHRI MANI SHANKAR AIYAR: It is this inability which equates one religion of India with the nation of India and regards the
other religions of India as subordinate to that majority. That is at the root of the kind of often atrocities that we have seen
happen in Orissa. Until we batter this mindset, it will not be possible for us to rise to the occasion when the occasion demands.

I believe that Shri Biju Patnaik himself was a very secular human being. I believe that his family members are also secular. I
believe further that the Biju Janata Dal's policies and principles are based upon secularism. But owing to the nature of the
Government that has been established in Orissa, these terrible incidents have happened.

My request to them is that if for political reasons you have to secure their support, take their support but do not allow this
very communal mentality to infect your administration. It is because that has happened with the tranquility and peace of Orissa,
to which you drew attention, which is a characteristic of all Oriya Parties until the BIP started infiltrating your State has kept the
place peaceful in fact. Of course, there is ...(Interruptions) This is why, I was very disturbed that you went on interrupting when
you have been given the figures of how many
Christians there were or how many Hindus there were. I do not think that matters ...(Interruptions)

MR. CHAIRMAN: Shri Mani Shankar Aiyar, please address the Chair.

SHRI MANI SHANKAR AIYAR: I think, I would like to request Shri Mahtab to intervene when he finds somebody dividing



Indians, dividing Oriyas, and dividing the people of Kandhamal between how many Hindus there are and how many Christians
there are. These are facts. To try and draw a kind of conclusion that the BJP would give is, of course, what I expected the BIP.

To see that the BID trying to draw the same conclusions completely breaks my heart because it means that a tiny irrelevant Party
in Orissa, the BJP, is now beginning to capture the mindset of the Government. It is distancing yourself from the mindset. If you
want to remain in power, you keep with them. But I am warning you that if you allow Praveen Togadia to wander and stop Shri

Gurudas Dasgupta from going into the same district, it is going to result in the sort of a thing you have seen here. It is Shri
Mahtab who underlined that even when it happen and as it appears subsequently, people who have nothing to do with the
question of conversions but Maoists, terrorists, they were the ones who were responsible for the assassination of the Swami ji. If
some Maoist comes and kills the Swami ji, why should revenge be inflicted upon tens and thousands of innocent Christians, and
what has that to do with the quarrel that may have taken place over land or economic inequality or even with regard to
marketing? [H45]

These are real issues...(Interruptions)
MR. CHAIRMAN : Mr. Swain, you have already spoken. Please take your seat.
...(Interruptions)
MR. CHAIRMAN: Nothing will go on record except the speech of Shri Mani Shankar Aiyar.
(Interruptions) €/ *

SHRI MANI SHANKAR AIYAR: Sir, these are the kind of real issues, which I hoped, we would be hearing constructive answers
today. Instead of which, we are told, we are given a lecture in the elementary geography of Orissa that in Kandhamal we have
villages that are scattered into the jungle area and that so many parts of Orissa are Maoist infested that they do not immediately
have the troops to pull them back to Kandhamal district and that unlike in UP, where they have decades of experience of dealing
with communal riots, in Orissa because of peace and tranquility, they did not quite know how to deal with them. If the argument
had been restricted to that point, I would have thought that, may be, we should think about it. But it does occur to me that since
it is in precisely those densly forested areas of Southern Orissa, that the Government of Orissa has been

* Not recorded.

tackling these Maoists over such a long period of time, that they would have had the experience of how to move quickly into an
area, which is bursting into flames. But they have the experience, they say, of dealing with Maoists, they do not have the
experience of dealing with communal trouble. This is an admission of failure.

So, after all if there had been a very quick administrative deployment into that area, if there had been a determination to
say that people like Togadia should be externed and people like Gurudas Dasgupta should be taken in, the entire secular forces of
this country, without asking you to leave your Government, would have been along with you in tackling this communal menace.

But it is the failure to recognize that you need to mobilize secularism against the communalism of these people to your
right. That is the root of the failure that we have seen in Kandhamal. I am sure that Kandhamal could have been dealt with. We
do not say that there would not have been any incidents at all. But that as soon as we looked as if there was a conflagration, had
the Government in Orissa moved in with real will, real determination and a commitment to the secularism of Biju Patnaik, leave
alone anyone else, I do not think, this kind of a thing would have happened. That it has happened is a tragedy.

Now, I think, we need to learn the right kind of lessons. The right kind of lessons lie in a reaffirmation of the
Constitutional provision that every Indian has the right to not only convert himself but to attempt to convert others; and that
cannot become a causus bélli for bringing about attacks without warrant on large numbers of innocent people. If there is a need
for assistance from the Centre, it should be asked for in good faith and secured. With the Minister of State of Home Affairs sitting
there in Bhubaneswar, every effort should have been made to get him into Kandhamal when he asked instead of standing in his
ways. Equally, every effort should have been made by the Chief Minister to turn up on the spot as quickly as he could. Every
effort should have been made by him to dowse the fires. But instead of that, instead of any of these actions being taken on the
scale and with the speed at which it should have been taken, we see the spectacle of Praveen Togadia wandering around with his
Trishl, and the poor chap Gurudas Dasgupta being prevented from going in there. Is this the right attitude to bring towards a



humanitarian problem, which calls upon you to protect the Constitution at the point where the Constitution is being violated?
That is the issue.

We are as proud as Shri Mahtab and all his colleagues from Orissa are, about the long and extremely valuable history of
Orissa, of the immense contribution that Orissa has made to the culture and civilization of India. To people like Shri Madhusudan,
who was referred to by our friend from Orissa who spoke just before me, who put his religion aside in order to ensure that there
should be justice to the people of Orissa and to that legacy, then I ask you one question.[r46]

If over these last 60 years, in contrast to several other parts of the country you have been able to preserve peace and tranquillity
in Orissa, then what happened that the son of Biju Patnaik fell flat on his face when the first challenge came before him? There is
no point in saying, I am secular in every bone of my body unless at the time that there is a challenge to that secularism, he
remembers the words of Jawaharlal Nehru and says if any man raises his hand against another in the name of religion, I shall
fight him till the last breath of my life, whether from within the Government or from outside. It is that Nehruvian test that you
failed and in failing to implement this properly, you are failing the second test of Jawaharlal Nehru, the one that you read out in
October, 1958. We cannot hope to preserve the secular ethos of Orissa unless you completely eschew the mindset of people like
Shri Kharabela Swain.

*DR. PRASANNA KUMAR PATASANI (BHUBANESWAR): Sir, I would like to lay my statement on the important discussion. Some
untoward incidents occurred in the State of Orissa. But we are taken every step to ease the situation. Hon'ble Speaker Sir, A
package has been announced by the State Government for rehabilitation of the victims. This includes a cash compensation of
Rs.2.00 lakhs for the next of kin of the deceased, a house building assistance of Rs.50,000/- for fully damaged houses, assistance
for household articles and for restarting business etc. An assistance of Rs.2.00 lakhs has also been announced for public
institutions such as schools, hostels, dispensaries, and hospitals etc which have been damaged in the riots.

Confidence building measures have been initiated by the District administration at the village level to facilitate return of the
victims to their villages.

In the unfortunate incident of rape of a nun, eight persons have been arrested. A team of lady police officers led by an 1.G.
rank Officer (Mrs. B. Radhika, IPS) visited New Delhi to offer protection to the nun for her return to her home State and has also
requested for her cooperation in identifying the accused. The nun has, however, declined to cooperate with the team. The
Inspector-in-Charge of the concerned Police station, where the incident took place, has been placed under suspension for
inordinate delay in investigation of the case. The I.G., Crime Branch is personally supervising the case.

The incidents which took place in Kandhamal district have a long history of suspicion and anger between different sections
of people. There have been allegations that land belonging to the tribals have been usurped by non-tribals. There have also been
allegations against persons of having taken advantage of reservation in jobs etc by false representation of their castes. The
activities of naxalites in the District in the recent months have added another dimension to the complicated situation therein.

* Speech was laid on the Table.

The State Government has announced a number of measures to solve some of the basic problems of the people of the
District. A special team of ten Inspectors of Police has been sent to the District in order to verify complaints relating to Caste
certificates. Eight new tehsils are going to be opened in the District shortly so as to solve the land related problems of the people.
Labour intensive works have been initiated in a large number of villages. Special steps are being taken to open 250 seated girl's
hostels in every Block where no such facility exists. A Special Administrator has been appointed for the District in order to
oversee all the above measures.

This Government has a long track record of communal harmony for more than eight years during which there was no
communal violence anywhere in the State except two unfortunate sets of incidents in the District of Kandhamal. The Government
has appealed to all sections of the people in Kandhamal District to forget their differences of the past and return to their normal
lives in a spirit of understanding and peace.



*SHRI SUGRIB SINGH (PHULBANI): I stand here to participate in the discussion on Communal tension prevailing in different
parts of the country including Orissa from where I am representing. The situation is coming back normalcy. I would urge this
House not to say something that would aggravate the situation there. Let us not to do something that will disturb peace and
tranquility.

The law and order situation which arose in the District of Kandhamal in the recent weeks was triggered by the murder of
Swami Laxmanananda Saraswati on the night of 23.08.2008. As soon as the incident took place, the Chief Minister spoke to
Union Home Minister and requested him to send additional CRPF personnel and a helicopter for movement of forces. Senior
Police Officers and the R.D.C. (Southern Division) immediately rushed to the District. The available forces were deployed at
sensitive places. But the movement of the forces was severely restricted due to felling of large trees across the roads at about 100
places. The Central forces arrived after 27.08.2008. The riot was at its peak within this period i.e, from 23.08.2008 to
27.08.2008. After 27.08.2008, there has been a significant decline in the number of violent incidents. All the major towns have
been free of violence ever since. Police patrolling on motor cycles has been intensified and all important roads have been opened
to traffic. Now there are 53 companies of Central Para Military Forces, besides armed police of the State Government etc. It
should, however, be remembered that the District of Kandhamal has more than 2400 sparsely populated villages spread over an
extremely hilly and afforested terrain. There have been sporadic incidents of clashes between different groups in different pockets
of the District due to years of conflict for various reasons. All out effort is being made by the administration to put a complete
stop to such incidents.

* Speech was laid on the Table.

There has been practically no incident of violence in the district of Kandhamal since 15t October, 2008.

The Crime Branch is investigating into all these cases relating to the District of Kandhamal. More than 1000 persons have
so far been arrested from all over the State out of which 600 are from Kandhamal District alone. Three persons have been
arrested in connection with the murder of the Swamiji.

A retired Judge of the High Court has been appointed by the State Government for judicial enquiry into the incidents, The
Commission will visit the district very soon.

At the peak of the riots, the Government had provided shelter to 23,000 persons in different relief camps of Kandhamal
District. They constitute about 20% of the Christian population of the District. Now the number of persons in the camps has
come down to about 13,000.

The victims in the relief camps have been provided with free food, clothing, medical help, books for the children etc.
Adequate security cover has been provided to these camps with the help of Central Para Military Forces. Registers have been
opened in the different camps in order to record complaints of any threat or intimidation of physical attack or reconversion etc.

A package has been announced by the State Government for rehabilitation of the victims. This includes a cash
compensation of Rs.2.00 lakhs for the next of kin of the deceased, a house building assistance of Rs.50,000/- for fully damaged
houses, assistance for household articles and for restarting business etc. An assistance of Rs.2.00 lakhs has also been announced
for public institutions such as schools, hostels, dispensaries, and hospitals etc which have been damaged in the riots.

Confidence building measures have been initiated by the District administration at the village level to facilitate return of the
victims to their villages.

In the unfortunate incident of rape of a nun, eight persons have been arrested. A team of lady police officers led by an 1.G.
rank Officer (Mrs. B. Radhika, IPS) visited New Delhi to offer protection to the nun for her return to her home State and has also
requested for her cooperation in identifying the accused. The nun has, however, declined to cooperate with the team. The
Inspector-in-Charge of the concerned Police station, where the incident took place, has been placed under suspension for
inordinate delay in investigation of the case. The I.G., Crime Branch is personally supervising the case.



The incidents which took place in Kandhamal district have a long history of suspicion and anger between different sections
of people. There have been allegations that land belonging to the tribals have been usurped by non-tribals. There have also been
allegations against persons of having taken advantage of reservation in jobs etc by false representation of their castes. The
activities of naxalites in the District in the recent months have added another dimension to the complicated situation therein.

The State Government has announced a number of measures to solve some of the basic problems of the people of the
District. A special team of ten Inspectors of Police has been sent to the District in order to verify complaints relating to Caste
certificates. Eight new tehsils are going to be opened in the District shortly so as to solve the land related problems of the people.
Labour intensive works have been initiated in a large number of villages. Special steps are being taken to open 250 seated girl's
hostels in every Block where no such facility exists. A Special Administrator has been appointed for the District in order to
oversee all the above measures.

This Government has a long track record of communal harmony for more than eight years during which there was no
communal violence anywhere in the State except two unfortunate sets of incidents in the District of Kandhamal. The Government
has appealed to all sections of the people in Kandhamal District to forget their differences of the past and return to their normal
lives in a spirit of understanding and peace. With these words I would again appeal, do not divide the Society by your utterances.
Time is to live as brothers and sisters.

MR. CHAIRMAN : Now, Shri Asaduddin Owaisi.

...(Interruptions)
MR. CHAIRMAN: Please take your seat. #igam Sit, amu sifeiest der b &
SHRI B. MAHTAB : Is it not a debate?
MR. CHAIRMAN: No cross-talks.

SHRI KHARABELA SWAIN : Perhaps, he thinks that the lie repeated many times becomes the truth....(Interruptions). There is a
saying; lie repeated many times definitely becomes the truth....(Interruptions)

MR. CHAIRMAN: I have called the next name. Mr. Swain, please take your seat. I will allow Shri Asaduddin Owaisi.
...(Interruptions)
MR. CHAIRMAN: Nothing will go on record, except the speech of Shri Asaduddin Owaisi.
(Interruptions) €; *
MR. CHAIRMAN: Mr. Asaduddin Owaisi, you should start your speech.
...(Interruptions)
MR. CHAIRMAN: Mr. Owaisi, nothing will go on record, except your speech.
(Interruptions) G€/*
el #BIG: <A AT 8 261 8, AUl P it oS 3 oidl S 2ar 3

afrerit Sff, amu argerr smaur 9 wRe; Without the permission of the Chairman, how can he speak?

* Not recorded.



SHRI ASADUDDIN OWAISI (HYDERABAD): Sir, I rise, with a very heavy heart, to bring to the notice of the august House,
especially the incidents which have taken place in our country in the last one-and-a-half years, wherein whenever a bomb blast
takes place, whether it be in Hyderabad, Gujarat, Bangalore, Jaipur, Delhi, Kashmir, Orissa or anywhere else, an extremely
dangerous thing of demonisation of the Muslim community, in particular, is taking place. ...( Inferruptions) In your own good
State, Orissa, despite you being there, people have been butchered.

What I would like to bring to the august House, through you, is that, though all of us condemn these terrorist blasts and the
people who have done such a heinous crime, the kind of demonization of Muslim community, in particular, which is taking place.
It is an extremely dangerous thing that is happening. The reason being that forces, which are demonizing the whole Muslim
community, have a political agenda, which was very directly and indirectly hinted by the hon. Minister, Mr. Mani Shankar Aiyar.
Demonisation of a particular community, whether it is Christian or Muslim, leads to polarization. Polarization in turn leads to
political victories in elections. Now, what is the Government doing? It is the responsibility. 331 Brsrrer 3131 31 a1df 2, arueli 31 &,

I was listening very vividly to the hon. MP from BJP. He talked about Scheduled Tribes. But I failed to understand this. We have
always seen him in the library, working, reading and increasing his knowledge. But, Sir, you see for a fact, the Scheduled Tribe
Order, 1950 and the Hindu Code, the Hindu Marriage Act, 1955, the Hindu Succession Act, 1956, the Hindu Minority and
Guardianship Act, 1956 and the Hindu Adoption and Maintenance Act, 1956. Even the Census 2001 has a separate list to do a
census of the Scheduled Tribes.[m47]

All these four Acts which I have mentioned clearly say in the proviso that it does not apply to the Scheduled Tribes. Now, if a
Scheduled Tribe person wants to change his religion, how can you call it a ‘Ghar Vapsi’ programme? The Scheduled Tribes are
not Hindus. That is what the law says. ...(Interruptions)

SHRI KHARABELA SWAIN : No, it is not correct. ...(Interruptions)

SHRI ASADUDDIN OWAISI : That is what the law says. ...(Interruptions) Sir, I am not yielding. ...( Interruptions) I have listened
to what they have said. ...(Interruptions)

SHRI KHARABELA SWAIN : Sir, what is this? ...(Interruptions)
He is supporting conversions on the floor of the House. ...(Interruptions)

SHRI ASADUDDIN OWAISI : That is what the law says. You want to protect Hindus, you are free. ...(Interruptions) Please
understand. That is why if a Scheduled Tribe person wantsa€|

SHRI KHARABELA SWAIN : Sir, what is this? ...(Interruptions)
MR. CHAIRMAN : Please take your seat. Let Shri Owaisi speak.
...(Interruptions)
SHRI KHARABELA SWAIN : Do you mean to say that the elected people of this country are wrong? ...(Inferruptions)

SHRI ASADUDDIN OWAISI : I will not listen to you. I will not listen to what you have to say. Please understand.
...(Interruptions)

SHRI KHARABELA SWAIN : Sir, it cannot be allowed. ...(Interruptions)

SHRI ASADUDDIN OWAISI : That is why if a Scheduled Caste person changes his religion, you cannot stop. ...(Interruptions)
SHRI KHARABELA SWAIN : You have not been able to do it since hundreds and thousands of years. ...(Interruptions)

SHRI ASADUDDIN OWAISI : We will not do it forcibly. Do not worry. ...(Interruptions)

Il #1816 ¢ s B sraiftsa ar Sefl, @ 331 S Rren s,



SHRI S.K. KHARVENTHAN (PALANI): Sir, what is wrong in what Mr. Owaisi is saying? ...( Inferruptions) What is going on here?
Why are they obstructing him? ...(Interruptions)

SHRI ASADUDDIN OWAISI : Sir, what you are saying is not right. I will not respond to you. ...(Interruptions)
SHRI KHARABELA SWAIN : Sir, he is justifying conversion. ...(Interruptions)

SHRI ASADUDDIN OWAISI : That is why if a Scheduled Caste person changes his religion to Christianity or Islam, he cannot get
the benefit of Scheduled Caste. ...(Interruptions) That is why there is a demand from the Muslim community and the Christian
community that you amend Article 341. ...(Interruptions) Yes, the Constitution allows conversion. It is a fundamental right. Right
to religion is a fundamental right. &€} (Interruptions) No Tom, Dick and Harry like Shri Praveen Togadia or Sangh Pariwar can
stop me from propagating my religion. I have all the right. Tomorrow if he believes that Islam is right, can I stop him from
accepting Islam? I cannot. I hope he understands and reads it. That is a different thing. But propagation of religion is a
fundamental right. ...(Interruptions) Unfortunately you do not want to accept it.

Now, coming back to the issue which I started with, take the case of bomb blasts. Whenever a bomb blast takes place, the hon.
Minister of Home Affairs is here, what happens? In my State, there was a blast in Mecca Masjid in May, 2007; in August, 2007
there were two blasts in Hyderabad after which 110 Muslim youths were picked up, 19 were booked and for six months they
were in jail. One among them was kept in police special area. They were beaten up black and blue. Electric shocks were given in
their private parts. After that, what do we know? Six youths who were arrested in Mumbai have confessed to the blasts in
Lumbini Park and at Gokul Chat in Hyderabad. Who will give back the lives of those 19 Muslim boys whose reputations have been
destroyed, whose jobs have been taken away who have been ostracized by the community over there and their neighbours have
been calling them a terror? ...(Inferruptions) Please, Raja sahib, this is Parliament. This is not your residence in your feudal State.
...(Interruptions) I am not yielding to you. I do not accept it from you. ...(Interruptions) Who will return back the life to those 19
Muslim boys? What will happen to them?

oft 2idly sierar (a¥chl): St cller a1y a1, Jorb @i 3t oft At Qe ... (=1aemor)

SHRI ASADUDDIN OWAISI : Who will bring back the life to them? What will happen to them? One thing that has to be
understood over here is this. I do not agree with that concept, that notion that this so-called fasad'that harassment of Muslims or
Christians will only take place where you do not have a secular Government. This is a well-planned programme by all the forces
who are hell bent in dividing India. I would like to request my friends over here that power is not eternal. Today it is the UPA,
tomorrow it can be you, which I do not want you to be. But it is not eternal. But what will be left of India, I say, if we continue
with this politics of hatred, divisiveness where antagonise the whole Muslim community, the whole Christian community, what
will happen? It is you who are sowing the seeds of terrorism, it is not me, by your hate propaganda.

How is it, hon. Home Minister, that after a bomb blast takes place in Hyderabad, within 10 to 15 minutes, your agencies
selectively give information? Your agencies have their blue-eyed boys in all national newspapers, in all TV channels where they
say 'Muslims are responsible, Muslim areas have become a haven of terrorists?' Why can you not stop this? That is what I say.
This is the UPA Government. This is a Government led by Dr. Manmohan Singh. This is not a Government led by Shri Atal Bihari
Vajpayee. 3€/(Interruptions)

off sriGElel AR : 3 woucs @2 @ §|
IR ALl @ woacrs B
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*SHRI BRAHMANANDA PANDA (JAGATSINGHPUR): Sir, I would like to deliberate in the discussion by honourable members.
The Crime Branch is investigating into all these cases relating to the District of Khandhamal. More than 1000 persons have so far
been arrested from all over the State out of which 600 are from Khandhamal District alone. Three persons have been arrested in
connection with the murder of the Swamiji.

Honourable Chief Minister made all efforts to control the situation. The Centre did not send CRPF personnel and helicopter
till 27 August, 2008.

A retired judge of the High Court has been appointed by the State Government for judicial enquiry into the incidents. The
Commission will visit the district very soon.

At the peak of the riots, the Government had provided shelter to 23,000 persons in different relief camps of Kandhamal
District. They constitute about 20% of the Christian population of the District. Now the number of persons in the camps has
come down to about 13,000.

The victims in the relief camps have been provided with free food, clothing, medical help, books for the children etc.
Adequate security cover has been provided to these camps with the help of Central Para Military Forces. Registers have been
opened in the different camps in order to record complaints of any threat or intimidation of physical attack or reconversion etc.

Government of Orissa has also announced to set up fast track courts for trial of criminal cases expeditiously for imparting
justice to the victims.

Just to malign the image popular image of our State Government. Such unnecessary remarks are made which is
unfortunate.




* Speech was laid on the Table.

Now, as you know, peace and tranquility is prevailing in the Khandhmal area. Day Curfew has been lifted. Night Curfew
has also been lifted and people have returned to their houses, and they are leading a very happy and peaceful life. In such
circumstances, initiation of this discussion is unwarranted.

I would like to further highlight that Mr. Madhusudan Das, who was the maker of Modern Orissa, was a Christain and he
fought for Lord Jagannath Temple.
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off wrerHn TeR SR : 19 sagar B emr @ v sRPh i sk v a@1St siiea B e Abmdlew 6 ensoe aciferrer B Sl of Yu e,
cifdbal Jo1cb U 3Mel @ dI oriad el 81 u) I have drawn the attention of the hon. Union Home Minister through the hon.

Speaker. I have submitted one complaint letter in writing on 28 October, but nothing has been done so far.[r50]

Under the on-going present situation, the indigenous Bodo tribal people cannot coexist within the State of Assam for any
longer period. In this situation, I would like to appeal to the Government of India to take active steps to reorganize Assam and to
create a separate State of Bodoland. The need for balkanization of Assam has emerged and it is the need of the hour. It is the
only lasting solution to the political problems and the sentiments of the Indian Bodo people in the State of Assam. safére & amuds
AR 3 IBI Dol AlsCl & fb aai St Dis 3, 33D HU STARE] DIol, STWICI Dol B dl¥ I Dol IORI? ARI el & b 33 Sxol B e Ut
clicd 21 312 I 1 Dl RW A D Sase ekt oAdt dollol &I siwaa 3 off Mforn atieft Sft of vk 8 sracaz @t off 3. sisdC, wAE,
vaicelel anberzl @ agi uz fsn, Afdser ag Brb &t Beflw dou & Szams aftar an s 3z o1 s1idi @) Sicrn srm e, 3A A Sxass odl 3 33 ag
sracaz §t 11-12 ardka @t of fgefidt ot wwmuf womw: dior sieedla @wad ast il orlt, Bont off oxbler siseg, vasivy, & =Rt aii e
zmot, ward Jgyer & What is it that they have seen over there? They have not visited the affected villages. They have visited only
some relief camps. What have they seen by visiting one or two relief camps? So, I would like to appeal to the hon. Home Minister
to come down to my place, to come to those affected areas.

17.57 hrs (Shri Giridhar Gamang in the Chair)

MR. CHAIRMAN : Please conclude now.



SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : I would like to appeal to the Government of India to conduct a high-level
ingquiry into the heinous crime and the gory incidents which took place in Udalguri and Darrang districts either by the CBI or by a
sitting Judge of the Supreme Court of India. At the same time, I would like to appeal to this august House to set up a Joint
Parliamentary Committee to visit those affected areas so that the nation can come to know what is really happening over there. I
would like to appeal to the Government of India to punish all the culprits who indulged in the gang rape of one Indian Bodo lady
and one Assamese lady.

MR. CHAIRMAN: Please conclude, there are other speakers also.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : I would like to reiterate our much long-awaited demand to have a separate
State of Bodoland. Without the creation of a separate State of Bodoland, the safety and security and the sovereignty of the Bodo
people of Assam will not be possible at all. So, the balkanization of Assam is the need of the hour, and this is the only lasting
solution to our problems.

MR. CHAIRMAN: The subject is different and you are talking on a different subject.
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MR. CHAIRMAN : Shri Athawale, please resume your seat.

It is six o'clock now and there are three more Members who wish to participate in the discussion. If the House agrees, the time of
the sitting can be extended till seven o'clock.

SEVERAL HON. MEMBERS: Agreed.
MR. CHAIRMAN: The time of the sitting is extended till 7 pm.
Shri Athawale, please continue.
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SHRI KIREN RIJIJU (ARUNACHAL WEST): Thank you, Chairman, Sir. Let me condemn the attack on the religious institutions,
particularly the recent incidents that happened in Orissa, Karnataka or any part of India. If there is an attack on any religious
institution, it deserves condemnation. I stand here to condemn any act of violence against any religious institution or a person
belonging to any religious faith.

A number of Members have touched upon the issues relating to Orissa. I would have been very much happy if Achariaji and
other hon. Members had touched upon the Assam issue also.

SHRI BASU DEB ACHARIA : I have touched it.

SHRI KIREN RIJIJU : You have just mentioned it but you failed to condemn it and that was what I was concerned about.
Whatever happens in the country, all political parties must show a concern. The situation in Assam is unique. The situation in
Assam is basically an act of external aggression against our territory, against the indigenous people of the region, against the real
Indians by the outsiders. The hon. Home Minister very much knows the situation.

On an earlier occasion I had told that this situation is going to occur. I can warn the Government that this is just a beginning. If
this attitude of the Government continues then the very integrity of our nation is in danger.

3 3B wE qamn agen [ 3t a6l wedbies 55 dra A sl apcel gRrifde ydiaz 3 36 23 &, safd aRwer & a1 i} off of war en [ arwr B
el Uz vas it avendoft ot 8 Aot 331 Jrer 308 Ackor fasar e A et W Imuw T @i il @ 81 §) AR Bog 8, ANcwel 31, Bra & ar gige 2y
BIIRI il 26 Dol & b ot sl & 3tz wlol aisT @1 &) o/ &3 U dcr & b 216 dis3 @ =fs & Al 3 U @wiedr$ wol &b o aen fser sm Ixoear
8, U8 IR Dl SXoll TBY| I3 R 3RFI B IR Hcfl Sl o a1 ey oI Ioted 8l 35 B gfert o [t seeflorer A3 @ 3i¥ze fdsan dl 33! gfert
Ikl 3 @l f=T fb & aisengor 3 ae & alY FIRT Ul Tclaol 3 A &) $A U ol I Jicl Sit A el fb smudht ar w2t o1 foredt sarfer smu
sactiwr & Al ogkol ordl o & ywon ais & [ s dic Ja B sl ol 2 A bz aer 2?7

iR ull 3 oft o arad oot &, Afdsar @ik uldt Bt St Fenfde offer 3, 331 w2 SHwz A ot Fenfder &Y G B For yarer At oft @Y ue ferzm siie wa,
You are an apolitical person. 3mu B3 yerret #icft & S w1 urt & Fenfda 3fiz ursul¥e sl @ set sremay) afdse dfts g @RI B Yeror il
2, @RI @I ollel @weaz 3, St Aaw! Ul 3, as ot 3 w2 act 23 3| &3 o) At oft 3 ager 3wflc ety s soBior o sqrerr @I g Jweren dt e, ot S
saafic ¢t b ot ydier & gl 2w ok 239m; &1 cllil At 08 Picibr geren on 32 aai so8ia Jow G effj FVN T o1 el e 7B 3y gdfeR B
3rePT ZfRemur 3 3| Ast Ager 3 IR uid], wRyfre ur sz wRRt uidt I ol 3 3 3wfic w2 Jar e 5 smu 3Tt 6t acon Gt At ficr o
&1, amer 8t yater 3 ot sweftor 3 93§50 il uR siraivr =i srn 3, 32 oft foicT WY, Afdsor Var oidt Az o [ oft St of 21 o & YA
3 oft ¥ el ot f3en; 5313 &g creren 3 s amu el RBib wgal b fore wad 8| St 3 aifw eeliforesret gdfaz 3 ¥em ganm 2, 331 u2 e2rel Ao aifde A&t
@RYI & [ S g cliw o 3 aal w2 33 8 afie Brden el welicw, 33t & R Bxn 23 8, saon ydle & P oft RBamon afdw en, ag Band ot
feem amucht urct @t dostel fcad R odl 8



off wida amart (aigen): ewaa fAerr 3)[R52)
oft hvor Aoty & Rrerr ol 3[R53]

Sl 3IC<P B3l e, fdberol @IST elell @I JIRT 3R 30U 3oft Uit & clell @ ast AR i1z g ot off Fmer acier| St smuenl swilsft adhia uar acefl, aa
3y Sl ff @e 81 § a8 ASI BN

FHIUFY IBNGA ¢ 3ra 3y I B,

off bivar Rshist @ 313, surst urdf o fscron T 37

Imafer Bke ¢ uia-uic Miote 3t Frcs=i @t 3prn e 3) anuwst I9ET SRt 8 srRn 3 uid fiere 31 3ei Jres=il @) aruslr smvT I da5Iel 2
oft di¥or RSt & 312, A fiete 31 3ol s19vT JPTH B3 38T §)

SHRI BASU DEB ACHARIA (BANKURA): I have been to North-East only last week and we are concerned about it.

SHRI KIREN RIJIJU : You are concerned for North-East but you have not condemned those perpetrators.
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Sir, I could not finish my speech. Could I lay a part of my speech on the Table of the House?

MR. CHAIRMAN : Yes.

* SHRI KIREN RIJIJU (ARUNACHAL WEST):

That on the 14t day of August last, a Students' body called the "Muslim United Students' Association"” (MUSA) gave a bandh call
and invited the people to response to their call in total. The major demand of the Students' Body was that all the persons who
have been detected as foreign nationals i.e. Bangladeshis and deported from the neighboring States viz Arunachal Pradesh etc.
might be settled well Bangladeshi foreigners. The Students' Body wanted to make the Bandh successful forcibly and they
committed some incidents of assault etc. to innocent people in the places named Rauta, Bhalukmari Hatkhola Market area. One
Shri Deepak Rava (20) by profession small businessman of selling sweets etc. was criminally assaulted causing grievous injuries
to his body. He was taken to the Tezpur Christian Hospital for treatment where he was declared dead on the same day by the
doctors thereof. The situation immediately thereafter, becomes seriously tense. However, by the dint of good will of a section of
conscious local people, the situation was brought under control to a tolerable standard though the tense situation continued to
prevail in both the Darrang and the Udalguri Districts. But Government and Police administration seemed to have been in deep
sleep. In view of this, the local people including headmen from both side viz Hindus and Muslims constituted peace committee
and arranged for Nightguards with utmost efforts to maintain peace in the concerned areas.

But a few days later i.e. in the early morning of the 3" October last, while one Shri Rakesh Swargiwary went for attending
natural call after the duty of night-guarding over, a group of miscreants belonging to the Muslims community attacked him with
sharp weapons and caused injuries to his body seriously. Immediately after this brutal and unprovoked incident, the situation in
both the District of Darrang and Udalguri become extremely grave. The situation in the village of No. 1-Gopchar (Mohanbari) of
Udalguri district becomes very tense and miscreants set ablaze nos of houses of villagers thereof. But knowing well of the



incidents and also witnessing the fire-incidents too, the Police administration and both the Govt. of Assam and the Central Govt.
remained silent spectators. No proper action to prevent such brutal actions of the miscreants was taken by the Govt. at
appropriate time.

The miscreants belonging to the Muslim community took the advantage of Govt.'s apathy towards the protection of people
belonging to other communities viz Bodo, Rava and all indigenous stream of people inhabitating therein and they started
indiscriminate attack on Bodo, Rava populated villages including the villages of other indigenous stream of people. In the
Sonaripara Village of Udalguri district which is mostly populated by inhabitants of Bodo community, Pakistani Flags were unfurled
by anti-Indian Muslims which hurt the heart of all indigenous people. The miscreants paralally involved in burning the houses of
innocent people causing damage to valuable properties including food-grains and other essential foodstuff etc. of poor people.
The brutally killed persons belong to Bodo and Rava communities including Bengali speaking Hindus and others.

* Laid on the Table.

The Role of Police and Civil Administration

To speak the truth, the role of Police and Civil Administration of both the Districts were totally negative. The Police
personnel were deployed in the trouble-torn areas. After occurrence of burning and killing incidents, Police rushed to some
of the spots of occurrence but instead of protecting the lives and properties of victims, they took an unprecedented role of
partially i.e. the Palice including the Officers of Civil Administration stood in favour of the Bangladeshi Muslim miscreants. It
is a fact that the Police and the Civil Administration of both the Districts i.e., the Darrang and the Udlaguri were well aware
of happening such brutal killings and burning but they did not take timely action for averting the situation. It has been
revealed by many of the eye witnesses now in the Relief Camps including the President of Bodo Students' Union Sri Prafulla
Rava and others that the contemplation of all those attacks made by Muslim miscreants were pre-planned and were in full
knowledge of the State Govt. The Police and the civil administration of both the Districts were informed about the
impending danger by various circles including leaders of local organization, but in vain. The Police and Officers of Civil
Administration did not give cognizance and they remained totally inactive. In this context it is not only surprising but also of
serious concern that Shri I.H. Bora, Superintendent of Police, Darrang district extended full cooperation with the
Bangladeshi Muslim extremists and gave them direct incitements to jump over the Indian citizens of the areas concerned
who belong to Hindu communities. He worked desperately against the ethics of maintaining law & order impartially. The
eye witnesses of some of the incidents said that the vehicle of S.P. Sri I.H. Bora was stopped at the village Bhakatpara due
to mud wherein the wheels (chakka) of his car remained stopped. The S.P. Sri I.H. Bora sought help in pushing out the car
and asked some of the local Bodo people to push the car ahead. The Bodo people came forward and extended help, but at
that moment a group of Muslim miscreants appeared in the spot with weapons and they brutally cut down the Bodo People
in pieces causing to their pathetic death in front of eyes of the above named Superintendent of Police, Darrang District. It is



nothing but a horrible incident. But the S.P. Sri I.H. Bora took no step for either protecting the victims or to take lawful
action against the killers for only reason that those miscreants belong to the Muslims community and Govt. led by Congress
both in the Centre and the State do not want to create any sort of discontentment among the people of Muslim community.

Another eye witness by named Sri Madhuram Muchahari disclosed that the matter regarding entry of HUJI in both the Districts
was informed to the Police authority and also to the Civil Administration nearly a month before the incidents took place. But it
appeared extremely unfortunate to note that both the aforementioned authorities refrain themselves from taking any kind of
action for preventing the evil consequences. They appealed to the Police and the Civil Administration to protect the lives and
properties of Hindus, but their appeal was ignored.

A few other barbarous incidents have also been quoted hereunder. On the eve of the Romjan Month (the Eid festival), on 2"
October, 08, various group of immigrants Muslims with a pre-planned strategy started attacking the minority Hindu villages
where the Bangladeshi immigrants are in the form of Majority. More than 90,000 (ninety thousand) Hindu people of 22 nos. of
villages under the Darrang and the Undarguri District have been badly affected so far and more than 61 nos. of innocent people
have lost their lives out of them 24 nos have been killed on Police firing and out of these 24,18 nos are Muslims. The villages viz
(1) Sonaripara (2) Koptimari (3) Jhargaon (4) Athaibari (5) Kathalbari (6) Fakidia (7) Bhalukmari (8) Mohanpur (9) Kadamtal (10)
Batahbari (11) Simaluguri (12) Sapmari (13) Ikrabari (14) Kajamati (15) Darrangipara (16) Barangabari (17) Sialmari (18)
Rangagora etc. of Udalguri District and (1) Mudaipara (2) Bhakatpara etc. under the Darrang District have been burnt almost
totally by the Muslim miscreants and dozens of innocent people killed mercilessly. As a result more than 60 nos. of relief camps
are being maintained under the initiative of the local people concerned. It is now suspected that almost fifty to fifty-five thousand
immigrants Bangladeshi Muslims have got their names registered in the relief camps with the intention of getting relief materials
and other assistance if and when given by the Govt. including assistance and relief extended by other organizations too.

Attack on Ma-Durga Pratima on 4" October, 08

A group of suspected Muslim miscreants attacked Pratime of Ma Durga at Dhekiajuli of Darrang District and broke it when
the said Pratima was being carried from Kalaigaon area to Dhekiajuli of the District of Darrang. They also seriously injured
the truck-driver of the truck whereby the Ma Durga Pratima was being brought to Dhekiajuli. This incident fuel to the fire
and people of both the Districts got emotional and excited to a large extent.

The victim

That on the 3™ of October, 08, the Muslim miscreants attacked Sonaripara, Koptimari and Jhargaon Village and brutally killed
one Smt. Keteri Boro, aged abut 75 years throwing her tyrannically alive into burning fire.

(2) Sri Kandura Deka (62 years) of village Fakidia under the Udalguri District of the BTAD was brutally assaulted by the Muslim
attackers and threw him alive into the burning fire causing his senseless death.

(3) One Sri Jadu Ram Swargiary (54) Headman (Gaoburah) of No. 2 Siyalmari village along with two brothers of his own, under
the Dalgaon Police station was killed by the Muslim miscreants.

(4) Sri Francis Sangma aged about 45 years, Sri Pratish Marak (40 years), Sri Naren Marak (44) residents of village Barduanza
of Bhakatpara area under the Dhula Police Station of Darrang District was killed by Muslims.

The above incidents of killing made all Indian citizens and indigenous people extremely angry and excited and as a result, it
cannot be denied that a few groups of persons belonging to the Hindu communities too played the role for self defence which
in the long run, took the form of attack.



Pre-planned attack of both the Muslims militants and Jehadi Forces

The delegation has observed the situation carefully and the incidents taken place therein and arrives at the conclusion as
under:-

1. It is a fact that the minority Hindu population inhabitated in various Muslims immigrants dominated areas of the District of
Darrang and the Udalguri have been attacked by the Muslim immigrants with a pre-planned manner to send them away from
their present residential areas for the reason truly apprehended that the immigrants Muslims need land for them. Most of the
lands now being occupied by those Muslim immigrants belonged earlier especially to the tribal communities viz Bodo etc. But
these lands have now been owned by the immigrants Muslims in terms of transfer and the Bodos etc. who were originally the
owner thereof left the places and settled away therefrom. This process of getting land continued and the Muslim immigrants have
become aspirants of occupying more lands from the indigenous people like Bodo, Rava and other genuine citizens residing
permanently in the areas concerned.

Besides, it is an established fact that thousands of Bangladeshi immigrants have been detected as foreign Nationals and have been
deported from neighboring States like Arunachal Pradesh etc. The State Govt. of Assam have outrightly rejected to term them as
foreigners but have accepted those Bangladeshi Muslim immigrants as Indian citizens and have planned well to settle them in
Assam. Most of the Bangladeshi immigrants thrown out of Arunachal Pradesh and also from other Districts of Assam have
already taken shelter in the trouble-torn places mentioned hereinabove and hence plots of lands are required for settlements of
those Bangladeshi immigrants to make the parts of the Vote-banks. The Prime causes or reasons behind the present turmoil in
these two districts can surely be counted as genuine and important.

SHRI FRANCISCO COSME SARDINHA (MORMUGAQ): Sir, this is a very important issue related to the unity of this country.

It is very unfortunate, shameful and deplorable the incidents that have taken place some time back and still continuing in Orissa



and Karnataka where Christian Churches, Chapels and other places of worship were desecrated and some of them even
demolished in the name of revenge for the heinous murder of Swami and his assistant which not only has been condemned in
Orissa but throughout the country.

Sir, when the Maoists have already claimed the responsibility for the crime why should atrocities perpetrate on innocent Christian
community? Is it not an insult to the secular fabric of this country? On the one side, we boast being the biggest secular
democracy in the world and on the other side such crimes perpetrate whereby thousands of Christians had to run away for their
lives to the forest, leaving their houses to be looted or set on fire by goons of Bajrang Dal and Vishwa Hindu Parishad and what
is the excuse — the so called forcible conversions.

Sir, Christians are peace loving and God fearing people. They are always nationalistic and proud of their motherland. Have you
ever come across any Christian terrorist or anti-national so far? Wherever Christian missionaries have reached, they have always
opened schools and hospitals because they believe if the community has to prosper, they have to be healthy and educated.
Christians believed that example is the best teacher and according to Christian Founder, Christians are supposed to be exemplary.
Sir, I would ask who stops these goons of Bajrang Dal and Sangh Parivar involved in these crimes — they have done it with the
blessings of their mentor BIP-- from doing this good work like Christian missionaries?

If some humans have right to criticize the conversions, I am asking whether these individuals have no right to choose their own
religion. Let us not forget that any fundamentalism and fanaticism is bad and let us not support such wrong deeds.[R54]

R55

Sir, I was hearing the speech of one of my colleagues from the BIJP. He was speaking as if he was in charge of the Bajrang Dal

and he was giving assurance. I want to tell them that Christians do not believe in such assurances. In this country everybody has
got the right to choose his own religion as long as it is not forced. That is why, nobody can stop any individual from practising
any religion that is enshrined in the Constitution.

Sir, I would like to request the Central Government to intervene in the matter and whatever atrocities that are being committed,
not only against the Christians, against the Minorities should be stopped at any cost.

SHRI KINJARAPU YERRANNAIDU (SRIKAKULAM): Sir, I will not take much time. Everyone is aware of the Preamble to the
Constitution. It says and I quote:

"We, the people of India, having solemnly resolved to constitute India into a sovereign socialist secular Democratic
Republic and to secure to all its citizens: Justice, social, economic and political, liberty of thought, expression, belief,
faith and worship; equality of status and of opportunity; and to promote among them all fraternity assuring the
dignity of the individual and the unity and integrity of the Nation."

For the first time we incorporated Fundamental Duties in our Constitution. The Fundamental Duties of the Constitution demands
from every citizen a duty to promote harmony and inculcate the spirit of common brotherhood amongst all people of India
transcending religion and sectional diversities. This is the Constitutional position. But since Independence this country has
witnessed 8,000 communal riots in which a more than 1000 people were Killed. In the recent violence against Minority
Institutions that includes the Churches not only Orissa, Karnataka but in Assam, Madhya Pradesh, Kerala and in various other
parts of the country. It could be called a national shame. Every political party, every citizen in this country should condemn this.
It is not only against the Minorities, recently in Adilabad district six people were burnt alive and in the communal riots that
followed 10 Muslims were killed. This is the state of affairs in this country.

Elections are to be held shortly. Everyone wants to polarize the society for reasons of political gains. This is condemnable. In
politics nobody should take advantage by creating communal tension. Such incidences are on the rise after the demolition of the

Babri Masjid on 6th December, 1992.

In regard to the incident in Orissa I would like to state that the Government of India has not acted immediately. The Central
Government intervened in the matter after many days. Under the Constitution, it is the duty of both the Central as well as the
State Governments to protect the lives of its citizens, particularly the Minorities, Dalits and tribals and also their properties. This is



the foremost constitutional obligation for an elected Government under the Constitution of India. If any State Government fails in
its duty, the Central Government should immediately intervene and help bring the situation under control, otherwise, how would
the people have faith on elected Governments in this country? Even earlier, at the time of the repeal of the POTA, it was said that
the present legislation were sufficient to control all these acts of terrorism and communal clashes and such other things. That is
all right. On that day, the hon. Home Minister had explained this to this House. Again, the hon. Prime Minister of this country has
recently said that we need stringent laws to control terrorism, communalism, attacks on Minorities and so on. [R56]

We are ready to support the Government if they wish to bring forward any type of legislation in this regard. Ultimately, the
country should remain united. We have to safeguard the integrity of the nation. That is the foremost obligation of every citizen
and every political party in this country. This is our foremost obligation. You may bring any legislation to curb such activities.

Anyhow, we are meeting on 10t December again.

Before bringing such a type of legislation, you should convene the Chief Ministers Conference. Some Members were saying that
law and order should be brought under Concurrent List. Members are giving such suggestions. Before taking such a step, it is
better to convene the Chief Ministers Conference. Law and order is in the State List. You should take the opinion of the Chief
Ministers of all States and only then, you should proceed in this regard. This is a critical issue. Without the knowledge of the Chief
Ministers and consultation of the State Governments, you should not bring it under the Concurrent List. Some Members have
suggested this point They spoke about the federal law also.

So, in this situation, such incidents are condemnable and the Government of India should take necessary immediate steps to
control such attacks on the Christian institutions particularly the churches. The TDP has already condemned such incidents,
Therefore, the Government of India should take necessary steps to maintain peace, tranquillity and bring harmony among all
religions in the country.

SHRI T.K. HAMZA (MANJERI): Sir, I support the motion moved by the hon. Member, Shri Basudeb Acharia. I would like to say a
few words in this regard.

This is a very sensational subject. So, I am not going into the details of the matter About 60 years have passed since
Independence. What is the situation of our country now? The integrity and unity of our country are undermined. What is our
tradition? I need not explain it. We have welcomed Parsis, Zoroastrians, Christians and Muslims and their principles have also
been allowed to be propagated in India. Therefore, a mixed culture is allowed in India. The product of that mixed culture is
secularism. Secularism is the fruit of democracy. Now that secularism has gone and democracy has also failed. This is the
situation in our country now. I do not blame any community or any individual in this matter.

I would say one thing on this issue. The minds of minorities are already disturbed. This is the position in Gujarat, Orissa and
others parts of the country. Such disturbances are going on sometimes in Assam and sometimes in Bihar. According to me, the
incidents of disturbances are politically motivated. The persons who are creating these communal disturbances are not believing
in their community. They are not believing their religion. No religion is advising to attack another religion. Therefore, persons
who are causing these disturbances are not believing in their religion. They want to create disturbances with a political motive.
According to me, the Central Government must take serious action in the matter.

Our hon. Member, Shri Mistry said that the Constitution has to be amended for the Central Government to interfere in the States.
I do not think so. When law and order fails in a State, the Central Government can very well interfere in that State. In Orissa,
Assam, Bihar, Gujarat and other places, disturbances are happening continuously and people are killed. So, law and order is not
there. Very well, the Central Government could have [U57]interfered there.

Therefore, the Government of India should take serious action in the matter to protect the unity and integrity of the country
without any fear or favour. That is my suggestion.
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*On 3" october Darang S.P. Jeep was struck at Bhakata Para village. He asked for help and three persons (1) Francis
Sangama - male 45, (2) patros Marak — male 40, (3) Haren Marak — male 40 came forward and helped the S.P. Immediately
after this a mob came and brutally murdered all the above three persons and the S.P did not utter a word. He was a mute
spectator. What action has been taken against this officer? Whether any case has been registered or not? If not, Will Union
Government direct the state government to take action?

On 3™ and 4™ October Pakistani Flag was hoisted by the extremist/ anti-national force in many parts of Darang and
Udalguri district of Assam State and this has been indirectly admitted by the CM, Assam by saying "that the flag that was hoisted
at Mohanpur in Udalguri in October, was not a Pakistani flag but an Eid Flag" (Quote from — The sentinel Dibrugarh — Sunday 12
october 2008)

* Not recorded.
*3€|..* This part of the speech was laid on the Table.

Whether Government of Assam has registered any cases against any persons? If not, Will the Union Government take it
seriously and conduct inquiry by any of its central agencies like CBI.

Jadu Swargiary, his brother Lakhan and mother Bedari of village Jakuapara village were killed by the Dilwar Dewani,
Rustam Ali Karim Ali, Ustad Ali (Alongwith around 500 muslim) of nearby villages. What action has been taken against the above



culprit? Whether cases have been registere, if not, will the union government direct the state government to take action against
these fundamentalist.

"DURGA DEVI" Idol was attacked and broken by the anti-national forces at Dhekiajuli in the district Darrang. The anti-
national forces also shouted "Pakistan Zindabad". Whether Governement of Assam has registered any cases against the culprits?
If not, Will the Union Government direct the state government to register cases against the Bangladeshi Muslim?

To bring peace in Kandhamal in the state of Orissa the following confidence bulding measures be taken:
(b)  Enquiry and strong action has to be taken to cancel all the false caste certificates with exemplary punishment.
(c)  All the land acquired from the tribal be restored back to them immediately
(d) Cow slaughter and trafficking should be stopped forthwith.
(e)  Freedom of Religious act should be implemented strictly
)] NGO activity/ Flow of foreign fund should be monitored strictly.

(g)  Culprit involved in killing of Swami Lakhmanda Saraswati be booked immediately. *
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SHRI FRANCIS FANTHOME (NOMINATED): Hon. Sir, I am extremely grateful to you for allowing me to participate in this
Discussion under Rule 193.

Sir, I speak with a degree of pain and anguish on the atrocities that have been perpetrated by a section of a community on the
Christians whether it be in Orissa or in Karnataka. I would like to say that this matter is not only a matter of anguish but also it is



a matter of deep concern. All sections of this House have voiced their issues that they think relate to the secular fabric and the
constitutional framework that this nation addresses for its people. I do think this entire august House is committed to continue to
maintain the constitutional authority in this nation.

Let me also Sir, through you, assure this House that the minorities in this country, be it the Christians, Muslims, the Sikhs or the
other communities, they are committed and wedded to the secular fabric of this nation. No matter what, they will continue to
serve this nation with a degree of commitment and a degree of authority that addresses their constitutional rights.

Consequent on the rights that the minorities have under the Constitution, be it Article 29, be it Article 30, the minorities have
contributed far out of line of their population to this nation. Be it education, be it in handling the concerns of the widows, the
orphans of this nation, be it the concerns of the medical fraternity, the minority communities, the Christians and the Muslims
have done something that is unprecedented in the history of this country. [R60]

I would like to say that there is an element that spreads a politics of fear, a politics of confrontation and a politics of paradoxes
saying that this will happen and that will happen and consequent to which there is an element of some kind of a concern against
the minorities. They said that there is some kind of a method that minorities are expanding or growing beyond, perhaps, a
certain level of population growth and, therefore there is a concern for certain other community in this country. Let me assure
you, Sir, that none of the statistics in this country, be it the Census, be it the reports that come from our States, suggests that
they are growing beyond a certain level. The minorities have remained, more or less, static in terms of their population. I would
like to mention that this kind of fear psychosis that is being spread by a section of the society is doing untold damage to the
secular fabric of this nation and the Government in place needs to ensure that minorities, in particular, are no threat to the
secular fabric of this nation.

I would also like to mention that there is a need to restore the dignity of the Christian and Muslim communities. I do not know
what is in the mind of the Home Minister in this regard, but I do think that steps need to be taken to see that the minorities are
not only assured but reassured that their rights in terms of the constitutional safeguards that prevail for them would be
strengthened and enforced and communities that are eroding this element out of some sort of a fear element need to be handled
appropriately.

MR. CHAIRMAN : Please conclude.

SHRI FRANCIS FANTHOME : Sir, there are some other points that I wish to make. But as you are asking me to conclude, I would
definitely like to conclude by saying that if the churches have been demolished, if the schools have been burnt down, there is a
need for the State and the Centre to take action so that these are restored to the dignity that they rightly deserve.

I would like to lay the rest of my speech on the Table of the House.

*Sir, The Constitution of this great nation has granted fundamental right under article 30(1) of the constitution to establish
and administer educational institutions of their choice and under article 29 to promote their language, script and culture.
Consequently, the minorities — Christians in particular have rendered uncommon quality service and contributed far out of line of
their population, to this country.

Sir, the problem in Orissa arose after the Christian community in the Khandamal region was targeted by a section of the
Hindu Community. Sir, for some years in the recent past the nation is being fed with misinformation about population growth
and subsequent conflict of social interests, due to increasing Christian population in the country, which is contrary to the reality in
this regard.

Sir, on the killing of Swami Laxminanda on 25t august, 2008, a rumour was spread that he was killed by Christians;
consequently 45 people were burnt alive. 400 homes burnt dozens of schools, churches demolished or burnt down. A nun raped
and Clergy paraded naked — with the state police as mute spectators.

Consequently, the Christian community is deeply anguished and expressed the same by closing down 45,000 institutions
as a protest on 29 august, 2008.

In Karnataka, as per reports, when the community protested they and their schools were threatened by the Minister of
Education with action.

Sir, The Christian community has been cradle of national integration that has served with their educational, medical and
social institutions. They have reached out to all communities and led the nation to modernization.



Steps need to be taken: to address the dignity of the Christian community, ensue the safety and security of the homes and
health of the displaced people — Rebuild their churches and schools those who have committed crimes against humanity need to
be punished and the police be made accountable for their

*&€14€* This part of the speech was laid on the Table.

inaction committed crimes against the Christian community — be it in Orissa or Karnataka. Let there be a CBI enquiry in this
matter. *



SHRI NIKHIL KUMAR (AURANGABAD, BIHAR): Mr. Chairman, Sir, I thank you very much for giving me this opportunity. I am
speaking at the very fag end of this discussion under Rule 193. So I will make my address as brief as possible.

Firstly, I would beg to invite the attention of this august House to an attempt made on the television, the other day, on the Lok
Sabha Television, by an hon. colleague from the Rajya Sabha belonging to the Bharatiya Janata Party. He said that whatever
happened in Karnataka and Orissa is due to forcible conversions and in support of this statement, the hon. Member had flashed a
book written by Mahatma Gandhi in 1941. What I wish to now clarify for the benefit of not only this august House but the entire
country is that what Mahatma Gandhi had written in 1941 was not in support of conversions at all. It has to be clarified that there
was an attempt to mislead this nation that even Mahatma Gandhi was in favour of conversions. Nothing could be farther from the
truth. That book, which was flashed before the television camera on the channel that day, only contained speeches of Mahatma
Gandhi made at different points of time and his point was that those who have been converted from their original religion, if they
wish to come back to the original religion, there should be no objection. He made this statement only because there was, at that
time, great opposition to the fact that people who had been converted from a religion were not being permitted to come back to
that religion. So, this was an attempt by the Bharatiya Janata Party to mislead the nation and I stand here to correct this
impression before this nation. That is my first point.

Secondly, I would like to make a very important point. Whatever happened in Orissa and Karnataka raise one very important and
fundamental question before this country. There has to be a very strong action taken to not only take cognizance of all these
incidents but also bring to book all those who are involved in these anti-national incidents and for this I place before this House
the concept of a federal crime.[R61]

r62]We need to discuss this question of federal crime. We need to be very clear about this concept. I know there is a
great deal of opposition to it because it seems that if there is a concept of a federal crime, it will encroach upon the jurisdiction of
the State.

I wish to clarify that if there is this concept which has to have constitutional backing and if it has to be followed by setting up of a
federal investigating agency, then it needs to be clarified that it will in no way encroach upon the jurisdiction of the State. The
State will continue to have jurisdiction over this crime and this crime will be defined to include only a limited number of crimes,
only those crimes which are crimes against the State, against this country, against this nation. Therefore, it needs to be clarified
once for all that it is time today for all the States of this country to come together and understand this concept in national interest
and accept this constitutional position of a federal crime and allow federal investigating agency to take suo motu cognisance of
such crime.

Whatever that happened in Orissa and Karnataka, had there been a federal agency, it would have been in a position to take suo
motu cognisance of these crimes and take action and not like what the hon. Chief Minister of Orissa has said that whatever
happened has happened because the Central forces did not reach there. Actually, this is only one way of trying to shed his own
responsibility. Had the Orissa District Administration been alert to what was happening, it would have nipped the trouble in the
bud and there would have been no need for this problem to have escalated to this extent and would have sent the Central forces.

With all the force at my command, I say that the statement made by the Chief Minister of Orissa was not called for at all. It was
an attempt to shirk his responsibility. It was an attempt to say that whatever has happened in Orissa is because of Central failure.
It is not so and I repeat that it is not so.

The fact also is and I repeat that had we a concept of federal crime, the Centre will have to be in a position to take suo motu
notice and cognisance of this crime as well as adequate action to resurrect the grievances.
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SHRI SARBANANDA SONOWAL (DIBRUGARH): Thank you, Mr. Chairman Sir. The recent ethnic violence in Assam, particularly,
in Bodoland and Udalguri is because of in-action and failure of the State Government of Assam. The State Government of Assam
has totally failed to maintain the law and order situation and also to provide security to the lives and property of the people of
Assam.

This is is regularly happening because of the vote of the fundamentalist group in the State of Assam. That is why Pakistani
flag is also hoisted on the soil of Assam. No Indian citizen can tolerate this thing to happen in the country. This is a great threat
to our national security, national sovereignty. That is why, we have been requesting the Government of India to immediately
order a high level judicial inquiry to investigate the matter and also on this particular issue the Government of India should
publish a White Paper and the Government of Assam should be immediately dismissed as they have totally failed to maintain the
law and order. There is also an identity crisis of the Assamese people and the bona fide Indian citizens living in the State of
Assam. This is a great danger to the people of India. That is why this should be given top priority of the nation. This is a national
issue. This is not an issue of Assam. That is why the Government of India should consider it on the top of the agenda on the
national activities.

Sir, for your information, I would like to say that up till now, many more people have been killed and this has not been
taken up by the State Government seriously. This is continuously happening. I am very sorry to tell you, Sir, that up till now,
both the Governments, the Government of India and the Government of Assam, are keeping silent. At least they could have
taken stern action with regard to hoisting of Pakistani flag. How can you tolerate it? How can we tolerate this thing to happen?
Are we really selling our motherland in the hands of the Pakistani forces? How can this be tolerated by any Indian? This is a
shameful thing for the country. That is why I am requesting the hon. Home Minister to respond, particularly on this issue. Thank

you.[r63

SHRI ANWAR HUSSAIN (DHUBRI): Sir, this is a very sensitive and burning problem that we are discussing. In brief, I would
touch only a few points. I strongly refute the charges brought against the Assam Government. All are baseless. The State
Government has taken the best possible efforts to control the situation. Within 72 hours, the large-scale violence was taken under



full control. Already, one SP and one Additional SP were put under suspension, and one Deputy Commissioner has been
transferred on punishment. On the other hand, the Chief Minister has already declared a CBI inquiry....( Interruptions) The hon.
Chief Minister Shri Tarun Gogoi has already declared a CBI inquiry. On the other hand, there are some charges against the
Muslims. Some people are telling that it is an external aggression; some are telling Pakistani people; some are telling Bangladeshi
people. These are all baseless things. ...(Interruptions)

SHRI SARBANANDA SONOWAL: It was a Pakistani flag...(Znterruptions)
SHRI ANWAR HUSSAIN : You have made your point; let me tell my story.

Sir, the people living there are all local people. They should know the history. It is because, in 1906, Bengal was divided and
Assam was tagged with East Bengal and Dhaka was the rajdhani. At that time these people came there. So, these people came
about 100 years back to that place. They are not at all Bangladeshis or Pakistanis or other nationals. They are all Indian people.

There are people under police custody. Some people died. Some people are in hospitals; some are in relief camps. All records
are there with the police, administration and everything. I challenge that if these people can prove that any one of the people is
Bangladeshi or Pakistani, I will resign from my membership of this House at this moment. It is my challenge. They are bringing
false allegation against the Muslims to malign the Muslims there. ...(Interruptions)

These people were agitated. I was serving in a school. For four long years, they did not allow me to attend my school.
Ultimately, I had to leave my service. This is their activity. I am an Indian. ...(Interruptions)

MR. CHAIRMAN : Nothing else will go on record.
(Interruptions) G€/*
MR. CHAIRMAN: He is not yielding. It is not allowed.
...(Interruptions)

SHRI ANWAR HUSSAIN : I must tell that later on I became MLA, Minister and now an MP but they are taking me, they are
branding us as Bangladeshis. This is the most unfortunate thing.

MR. CHAIRMAN: Please conclude.

SHRI ANWAR HUSSAIN : On the other hand, regarding Pakistani Flag, on this, again, there was Id-ul-Fitr. All Muslims know, all
over India, all over world, when Id-ul-Fitr is celebrated, they host a flag with a crescent....(Interruptions)

MR. CHAIRMAN: Do not interrupt. It is not being recorded.
(Interruptions) €/ *

SHRI ANWAR HUSSAIN : Id-ul-Fitr was celebrated on 2nd; all this disturbance started on 3rd. So, all these are baseless
allegations.

MR. CHAIRMAN: Please conclude.
..(Interruptions)[r64]

18.55 hrs

At this stage, Shri Sarbananda Sonowal came
and stood near the Table
MR. CHAIRMAN : Please go back to your seat.
...(Interruptions)
SHRI ANWAR HUSSAIN : CBI will find out the truth. ...(Interruptions)
...(Interruptions)

MR. CHAIRMAN: Shri Sarbananda Sonowal, please go back to your seat.
18.56 hrs



At this stage, Shri Sarbananda Sonowal

went back to his seat

MR. CHAIRMAN : Shri Anwar Hussain, please conclude.

* Not recorded.

SHRI ANWAR HUSSAIN : Now, I come to the last point. The Government of Assam has already declared ex-gratia amount of Rs.
3 lakh each to the kin of those who have died; Rs.50,000 each as compensation to those whose houses and properties have been
burnt; and Rs.15,000 each towards treatment to those who have injured.

Sir, the State Government has done everything. So, these allegations are totally baseless. ...(Interruptions)
MR. CHAIRMAN: Now, the hon. Home Minister.
SHRI ANWAR HUSSAIN : Sir, there is one thing. ...(Interruptions)
MR. CHAIRMAN: I have already called the Home Minister.
...(Interruptions)

SHRI ANWAR HUSSAIN : CBI will find out if the Muslims were responsible for this disturbance or the outlawed and armed
organization, NDFB was behind this disturbance.

SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, your Party Member is not obedient to you. ...(Interruptions)
MR. CHAIRMAN: No, he is obedient. Please take your seat. Please be silent.

Now, the hon. Home Minister.

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Mr. Chairman, Sir, I would like to be very brief.

All the hon. Members have made very good points. I think, all the points that have been made by them will be taken note of by
the State Governments and the Union Government, and we would like to act upon them.

What have the hon. Members said? They have said that India follows the principle of secularism. One of the hon. Members has
said that the Preamble was amended to include the word 'secular' in order to emphasize that it is one of the most important
principles that would be followed in India. We will do everything possible to see that this principle is followed in word and spirit.
Unfortunately, at some places communal incidents have occurred.

We are discussing about the communal incidents taken place in Orissa definitely. References were made to the communal
incidents that have taken place in Karnataka, Assam and other places also. But I would like to refer to all the communal incidents
that have taken place in India.

Sir, the hon. Members have said that these incidents have happened with a design. Many Members did make the point that with a
design this was started, and this is something which has to be remembered by the State Governments, by the Union
Government, by the Members of Parliament, and by the people of India also.[H65]

19.00[r66] hrs.

They have also said that this is happening at the time of elections. When we are going to the polls, this is happening. Why this is
happening at this time is very important.

MR. CHAIRMAN : Just a minute, Mr. Home Minister.
Hon. Members, the extended time is over. If the House agrees, the time of the House may be extended by another half-an-hour.

SOME HON. MEMBERS: Yes, please.



MR. CHAIRMAN: So, the time of the House is extended by another half-an-hour.
Mr. Minister, please continue.

SHRI SHIVRAJ V. PATIL: Sir, this is one of the things, which is to be borne in mind. Some Members said that at some places, the
people are afraid to go back to their places. I did go to Orissa; I visited some villages over there; and I could see the fear
psychosis on the faces of the people over there. It is necessary for the State Government and for all of us to see that they feel
confident, and they feel confident to go back to their place and live there,

SHRI B. MAHTAB : They are going back.

SHRI SHIVRAJ V. PATIL: What has to be done will be seen by the State Government; and if they are going back, it is a good
news. But if they are not going back, we shall have to encourage them to go back.

Sir, who is responsible for all these things? This is one of the things which has to be understood by us. In my opinion, those
persons who are responsible for these things are the persons whose attitude towards life is very, very limited. They are not
willing to take everybody with them. They say: "We are better than you." They say: "We should have all the advantages; you may
have or you may not have." Now, these kinds of people are responsible for this. Why are they behaving like this? According to
my understanding, they are behaving like this because they are selfish in their attitudes towards life. That is exactly why they are
behaving like this. Otherwise, there is no reason.

There were some Members, who said here that this may be happening because of the forces acting from across the borders. This
has also to be borne in mind. If we study the power politics, which takes place in all parts of the world, they say that something
of this kind has to be done in order to see that the neighbour is not allowed to become quite powerful. This is also to be borne in
mind. It has become very clear from what the hon. Members have said on the floor of the House that this is happening at the
time when the elections are going to be held. That means, those who are involved in political activities, are also responsible. If
some people are thinking: " We have a theory, we have a philosophy and if we use that theory, if we use that philosophy, we will
be able to garner more votes", they are wrong. The ordinary human being, the ordinary citizen in India is not narrow-minded,
and he is not going to succumb to this kind of theory or this kind of philosophy. But then, they are saying: "In one State we did
this thing, in another State we would do the same thing, and we would get the vote." This kind of theory may be responsible for
this. This is not going to be helpful to them.

A rigid, fundamentalist attitude towards the religion is also responsible for this -- "My religion is better than your religion." They
forget that in India, since thousands of years, people have been telling us that our goal is the same, the routes to that goal may
be different. This is what is told to us; and they are forgetting and saying: "My religion is better than your religion and your
religion is not as good as my religion.” These are the persons, who are responsible for this, and it is becoming necessary to see
that this does not happen.[r67]

What can be done? The real question is: what can be done? We are depending on the police. We are depending on the
Governmental machinery to control it. Naturally, the police and the Governmental machinery have the responsibility to control
these kinds of activities taking place anywhere in the country. The State Police and the State Government will be responsible. The
Union Government and the Union Police will definitely help them. They are responsible. But that is not going to be enough. I will
come to that point a little later. But that is not going to be enough.

Day in and day out, for years together if somebody is talking against a particular section of the society, against a particular
religion, against the people belonging to a particular religion, if the poison and if the venomous words are flung at them, then
what is going to be the result? If he rebukes at one time, you expect the Government to control. But all the time you are sowing
the seeds of fissiparous tendencies in the society. How is it going to be helpful? It has, therefore, become necessary not to take
action only when the incidents happen but before the incidents happen. It has become necessary to see that the venom is not
spread. The hatred is not spread in the society. But we see with our open eyes, we hear with our ears that some people are doing
these things. If this is not stopped, it is going to be very difficult for us.

Timely action is required. Anticipate the incident and take the timely action. Instead of saying that we are not responsible, you
are responsible, anticipate the incidents and take timely action. If you are not taking the timely action, if you are not taking action
to prevent something of this nature, it is not going to be helpful, and that has to be done, and we expect the State Governments
to do it.

Some hon. Members sitting here were saying this. Why have you not done this thing or that thing? Well, we can understand their
anxiety. We can understand that they are interested in seeing that these things do not happen but they shall have to understand
the Constitutional provisions also. It is necessary for the State Government to take necessary action. The Indian Government's



Police are not everywhere. It is the State Government's police which are there. If we are saying that it is not the State
Government which is responsible but the Union Government is responsible, you are unnecessarily shifting the responsibility from
the State to the Union. This has to be understood in clear terms. Sometimes, I have failed to understand why this kind of stand is
taken by the hon. Members. Sometimes, I feel that they have not appreciated the Constitutional provisions. Sometimes, I get a
feeling that it may be done for political reasons also. Please do not do that.

There are certain things which are suggested here by some hon. Members. One of the suggestions given is that let us have a
Federal Agency. This is a very important point, and this important point has been discussed not once but many times on the floor
of the House. As far as the Government of India is concerned, it is for having a Federal Agency for taking action not in all cases
but in select cases in order to see that any violence taking place anywhere is controlled.

Supposing the perpetrator of the violence is living in one State and committing violence in another State and hiding himself in
third State, it becomes very difficult for the State police to act against him. If we allow the Federal Agency to take action, it
becomes possible. It becomes easier to take action against such a culprit. This is required but what is required in this respect is
the cooperation of the State Government. Without getting the cooperation of the State Governments, it will not be possible.

It was suggested that the Conferences of the Chief Ministers should be organised for this purpose.[m68]

I think hon. Members know that not once but many times the conferences have taken place and we have discussed this issue.
But, unfortunately, it has not been possible for us to take all the State Governments on board on this issue. That is why it has not
been possible for us to see that this federal agency's concept is accepted. We will continue with our discussion and dialogue with
the State Governments and see what can be done.

It was also suggested by one of the hon. Members that from the State List, the subjects of the law and order and the police
should be transferred to the Concurrent List. This is a very very big issue. We can do it only if we pass an amendment to the
Constitution in the House by two-third majority. And that is not enough to amend the Constitution for this purpose. The
ratification by half of the Legislatures of the States would also be required. ...(Interruptions)

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): Mr. Chairman, Sir, through you I would like to request the hon.

Minister of Home Affairs to hand over the police and the law and order maintenance departments to the Bodoland Autonomous
Council. It is because of the lack of police and for the power of maintaining law and order that our people are suffering.
...(Interruptions)

SHRI SHIVRAJ V. PATIL : I will come to it after I complete my speech.

Sir, this is an important point that I was making. A suggestion was made that you shift these subjects from the State List to the
Concurrent List. This is the procedure which has to be followed for that purpose. I find that it would be not very easy to get the
cooperation of the State Governments on this issue. It cannot be said that it can be easily done.

Sir, things have happened over there. What should we do to help them? People have suffered in Orissa, in Karnataka, in Assam
and in other States also. The first thing which we shall have to do is to help the people over there, who have suffered, help the
victims. We have requested the State Governments to help the victims. From here also we would like to help the victims. We have
a scheme under which it is possible for us to give a substantial amount of money to the families which have suffered and we will
definitely give that amount of money. Under that scheme, it is necessary for the Collector of the district to give that information
to the Union Government and from here we send the cheques in the name of the head of the family and that amount of money
can be kept in the bank for three years and they can earn the interest and they can manage their families and other compensation
also can be given. That kind of compensation should be given.

I would like to say that I have seen many of the houses of the minorities which have been set on fire, torched. ...(Interruptions)
SHRI C.K. CHANDRAPPAN (TRICHUR): Sir, please allow me a minute. ...(Interruptions)

MR. CHAIRMAN : No, he is not yielding. You can ask after he completes the speech.

SHRI SHIVRAJ V. PATIL : I will hear you. Do not break my flow, please.

Sir, these houses have been burnt to ashes. It would be necessary for the State Government to see that those houses are
reconstructed and given back to them.

The third thing is that the churches and the schools and the hospitals also have been damaged. When I had a discussion with the



Chief Ministers of the States, they said that as far as the hospitals and the schools were concerned, it would not be difficult for
them to reconstruct and give them back. But as far as the places of worship are concerned, it would be difficult. Then, I did tell
my friends in the States, the Chief Ministers that — "You may not give the money for constructing the places of worship. But if the
places of worship have been damaged, it would not be difficult for you to reconstruct them. That is exactly what I had said. I am
happy to see that even the hon. Supreme Court has said the same thing and so it should be possible for us to give some
compensation for reconstructing the places of worship and giving them back. [k69]

We will not, as per the Constitution and the laws, give the money for constructing a new place of worship. Yet if a place of
worship is damaged, it would be the responsibility of the entire society and the Government also to see that that is compensated.
I hope that there should be no difficulty to do it. The State Government, because of the Supreme Court's ruling, will fall in line
and whatever assistance can be given from here, we will also like to give.

One of the most important things is that India became free when all Indians were united. India became powerful and could get
its Independence when people belonging to all religions joined hands. Sometimes theories are propounded and discussed that
India is a big country and it is not necessary for the people speaking different languages, having different religions to live
together and sometimes it appears that some kind of attempts are being made to implement that theory on the Indian soil. This
has to be understood. If a masjid is attacked, if a mandir is attacked or if a church is attacked, it is not only that structure which is
attacked, but it is the unity of the country which is attacked. This has to be borne in mind and we should not fall a prey to this
kind of machination.

If for any reason any State Government is not paying enough attention to this, as you all have said on the floor of the
House, it is the responsibility of the Government of India to see that that is not allowed, it is the responsibility of the Government
of India to see that the people belonging to different religions, speaking different languages, following different cultural ethos
should be allowed to live here as equal citizens. And, that is the responsibility of the State Government and the Union
Government also.

We will keep pleading, requesting and entreating the State Government to do it and if they fail in that, you will yourself ask
us this. What have you done? Why have you not used the provisions of the Constitution? We are not going to use the provisions
of the Constitution very lightly. When we say that this can be done, we have challenges thrown at us 'do it and we will see'. Now,
it has become a fashion to challenge 'do it if you dare'. We are not challenging; we are requesting, we are pleading that please do
not allow the situation to deteriorate and if you have any difficulties there, we will understand your difficulties. You cannot blame
the Government of India, the UPA Government or the Ministry of Home Affairs for having criticised any State Government or any
Chief Minister for having done or having not done his duty. Privately we might have talked to them whatever we wanted to talk to
them; publicly we have supported them and publicly we have given assistance to them. But in response to that, if you are
throwing challenges at us, it is not going to be good for anybody. This has to be understood in clear terms. It has become a
fashion to say, "Try to do this thing to me, and I will see how you do it', I would say that this kind of a challenge is not necessary
in democracy. Let us persuade each other, let us appeal to each other and let us work together with each other. If the duty is not
done by the State Government and if sometimes unnecessarily ...(Inferruptions)

MR. CHAIRMAN : Let him complete. Do not disturb.
SHRI SHIVRAJ V. PATIL: Sir, if this is done, please do not do it.

Of all the Members, if somebody sitting in the House is throwing a challenge at somebody, it becomes all the more difficult
to digest that challenge or oppose that challenge or do something against it. The only thing we can do standing on the floor of
this august House is to appeal that this is not a place for challenges; this is a place for developing understanding, developing
cooperative spirit, strengthening the unity of the country and strengthening the integrity of the country.

You can rest assure that all of us are willing to sacrifice anything for the unity of the country and we will not fail in that.
You can rest assure that we will not fail in that.

MR. CHAIRMAN : I will only allow one or two clarificatory questions to be asked by the hon. Members to the hon. Home Minister.

...(Interruptions)



SHRI C.K. CHANDRAPPAN : You have explained everything, but your answer gives an impression that the Centre has no
concrete actions proposed. I had suggested a Bill, which was promised, to prevent communalism. Will you assure that this Bill
will be brought to the floor of the House, and it will be passed as soon as possible?

SHRI SARBANANDA SONOWAL : Hon. Chairman, I have requested the hon. Home Minister that the Government of India should
make a statement. Particularly, we are demanding a White Paper on their behalf regarding the hoisting of Pakistani flag on the
Assam soil in the recent past. I have carefully listened to the detailed reply of the hon. Home Minister, but nothing has been
mentioned in it. Therefore, I would like to again request him for the same.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Mr. Chairman, Sir, through you, I would like to make a humble request to the
hon. Union Home Minister. 1 have been demanding to form a very High-level Inquiry either by the CBI or by a sitting justice of

the Supreme Court of India into the very unwarranted, terrible and gory incidents that took place on the 3" and 4t October in
Udalguri District within Bodoland territory as well as in another district called Darrang adjacent to Bodoland area in Assam. What
kind of steps the Government of India is thinking of taking in this regard?

Secondly, could I know this from the hon. Union Home Minister? Why were the very sacred cactus plants -- which happen to be
the symbol of Bathon religion of Indian Bodo people -- cut into pieces by the fundamentalist elements who entered the Bodo
tribal villages? Why was it done? ...(Interruptions) Why is it that the Chief Minister of Assam could not take any action in spite of
some kind of observation being made by the Chief Minister of Assam himself about the jehadi threat in the State of Assam?
...(Interruptions)

SHRI ANWAR HUSSAIN : Sir, kindly allow me to ask one question from the hon. Minister. ...(Interruptions)
MR. CHAIRMAN: Yes, please go ahead.

...(Interruptions)
SHRI ANWAR HUSSAIN : Sir, 66 people ...(Interruptions)

SHRI TATHAGATA SATPATHY : We are in support for the Bodo problem. ...( Interruptions) and the Congress Government in
Assam has completely failed. ...(Interruptions) We support our brethren ...(Interruptions)

MR. CHAIRMAN: I have not called your name nor allowed you to speak. I have called another hon. Member to ask a question.
...(Interruptions)

SHRI TATHAGATA SATPATHY : Thank you. Now, you can call me. ...(Interruptions) We are supporting him. ...(Interruptions)

MR. CHAIRMAN: I have already called him. Please do not do it. It is not allowed. I have already called another Member.
...(Interruptions)

SHRI TATHAGATA SATPATHY : We are ashamed that the State Government has failed in Assam. ...(Interruptions)

MR. CHAIRMAN: Please sit down.
...(Interruptions)

SHRI TATHAGATA SATPATHY : It is a shame that being a border State, the Centre is unable to do anything and the State
Government is ...(Interruptions)

MR. CHAIRMAN: I have already allowed him to ask his question, and I have not allowed you to speak.
...(Interruptions)
MR. CHAIRMAN: Do not record anything. All that has been said without my permission will not go on record.
(Interruptions) €/ *

SHRI ANWAR HUSSAIN: Altogether, 66 people including Bodos, Muslims, Garos, and Bengali Hindus were killed; 118 people
were injured; 2,500 houses were burnt ...(Interruptions)

MR. CHAIRMAN: Please put your question to the hon. Minister.



...(Interruptions)

SHRI ANWAR HUSSAIN : I would request the Government of India to give them compensation or ex gratia as was done in the
case of Delhi riots of 1984.

SHRI SHIVRAJ V. PATIL : The first question was regarding the Communal Violence Prevention Bill. The hon. Member should
know that we have introduced that Bill two years back in the Rajya Sabha, and from there that Bill was sent to the Standing
Committee. The Standing Committee also considered that Bill, and gave a Report. We have accepted the recommendations given
by the Standing Committee, and prepared the amendments also to be introduced in the House.[r70]

The Bill is pending in the Rajya Sabha. If there is an occasion, we would be very happy to pass it. If there is no occasion, you
cannot expect the Minister to organize the business of the House and get it passed. It is not for the Executive to do that. I myself
had a hand in drafing that Bill. I would be very happy if it is passed. If that does not happen do not blame the executive.

SHRI C.K. CHANDRAPPAN : The Home Minister should take the initiative and say that it is necessary.

SHRI SHIVRAJ V. PATIL: The second thing relates to the flag of some other country having been hoisted in Assam. Well, we
would like to get the information from the State Government. In order to take proper action. ...(Interruptions)

MR. CHAIRMAN : The Minister is not yielding.

...(Interruptions)

* Not recorded.

SHRI SHIVRAJ V. PATIL: As far as inquiry by the State Police is concerned, they are doing it. If they suggest anything to be done
by any other investigating agency, there shall be no difficulty, but they have to ask for it. ...(Interruptions)

MR. CHAIRMAN: It is not allowed because I have not called you.
(Interruptions) G€/*
MR. CHAIRMAN: The interruptions are not to be recorded.

SHRI SHIVRAJ V. PATIL: Some people have suffered and we would definitely ask the State Government to help all the people
who have suffered, and we would also like to see in what fashion we can help the State Government to support them. Thank you.

MR. CHAIRMAN: Now, the House will take up the Supplementary Business.
...(Interruptions)

MR. CHAIRMAN: The Minister has already concluded his reply. You should have put the question earlier.
...(Interruptions)

MR. CHAIRMAN: You should have raised this before the conclusion of the reply and not after that. Now, that the reply to the
debate is over, it is not allowed.

(Interruptions) €/ *

MR. CHAIRMAN: It is not to be recorded.



* Not recorded.



